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BEFORE THE NATIONAL GREEN TRIBUNAL;
EASTERN ZONE BENCH; KOLKATA

APPEAL NO. 09/ 2024/EZ

Chittaranjan Mohanta & Others «..APPLICANTS
Vrs.
Union of India & Others ....RESPONDENTS

COUNTER AFFIDAVIT FILED ON BEHALF OF
RESPONDENT  NQ.6 (ODISHA INDUSTRIAL

INFRASTRUCTURE DEVELOPMENT CORPORATION)}
I, Ms. Sipra Sethy, aged about 55 years, D/o Late Sri

Bhaskar Chandra Sethy, at present working as Land Officer,
Odisha Industrial Infrastructure Development Corporation
(IDCO), Janpath, Bhubaneswar, Dist- Khurda, do hereby
solemnly affirm and state as follows:

1. That, I have been d’uly authorized to swear this
affidavit on behalf of Respondent No.6 in this case.

2. That, I have gone through the contents of the original
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i’DGQ; Bhubanesw

application and have understood the same. [ am also

& blﬁlﬁ‘hd og‘;'%(-

otherwise acquainted with the facts of the case.

3.  That, in the oﬁginalr application, the applicants have
prayed for setting aside of the environment clearance letter
dt.13.05.2024 granted in favour of KAI Intemational Pvt.
Ltd., on the basis of all misconceived facts and law, which
are traversed in view of the averments made herein below,
while in course of replying to the averments made in the
appeal, in view of which the appeal is liable to be dismissed.
being not sustainable in the eye of law. ‘\
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4. That, the Odisha Industrial Infrastructure Development

6.

Corporation (IDCO) is established under OIDC Act, 1980
(Odisha Act 1 of 1981) for providing development of
Industrial Infrastructure in ‘the State for promotion of
industries. The OP No.6 is a State owned Statutory
Corporation and the object under the statute is to secure and
assist r&p}id industrialization in the State. Its responsibilities
include identification of land for industrial and facilitation

to the entrepreneur to establish industry.

. That, the averments made in Para-1 and 2 of the appeal,

needs no reply.
That, in reply to the averments made in Para-3 of the Writ

Petition, it is humbly submitted that, the State Level Single

Window Clearance Authority (SLSWCA) in its 85® meeting

held on 06.08.2019 had approved in principle the. proposal
of M/s KAl International Pvt. Ltd. to set up Iron Ore
Beneficiation plant of 1.50 MTPA in phase-I with an
investment of Rs.133.55 Crores ‘and Pellet Plant of 1.20
MTPA in Phase-II with a investmnent of Rs.132.17 Crores at
Village Raikela under Lahunipara Tahasil in the District of
Sundargarh and IPICOL had recommended for allotment of
Ac.135.00 of land for the proposed unit of Mf’s.KAI
International Pvt. Ltd. Vide letter No.6797 dtd.17.09.2019 .
Subsequently, the change of location of the project from
Village Raikela to Village-Kapanda of Lahunipara Tahasil
in the District of Sundargarh was in principle approved in
176th State Level Facilitation Cell (SLFC) meeting held on
27.01.2020 and intimated to IDCO vide letter No.311
!
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dtd.31.01.2020 of IPICOL. A copy of letter No.6797
drd.17.09.2019 and Letter No311 dtd.31.012020 is
annexed herewith as Annexure-A/6 Series.
The land measuring Ac.217.67 in Village-Kapanda
‘was earlier filed by IDCO under Land Bank vide this Office
letter No.7900 dtd.13.04.2015 and revised requisition

proposal for sanction of lease of Ac.135.00 was filed vide
letter No.6005 dtd.19.03.2020 for subsequent allotment
favour of M/s. KAl International Pvt. Ltd. Copies of the
Office Letter No.7900 dtd.13.04.2015 & Letter No.6005
dtd.19.03.2020 is annexed herewith as Annexure- B/6 & C/

6 respectively,

The Collector, Sundargarh sanctioned lease of Govt
land measuring Ac:117.00 in Village-Kapanda under
Lahunipara Tahasil in favour of IDCO vide Letter No.45
dtd.07.01.2021. Cop}.r of Letter No.45 dtd.07.01.2021 is
annexed herewith as Annexure-D/6.

The client Comparny, M/s. KAl International Pvt. Ltd
deposited total land cost Rs.15628532.00 & other dues with
IDCO vide M.R. No.I550 dtd.05.11.19, M.R. No.B451
ded.02.03.2020 & MR, No.9698 did.03.02.21, as per
fixation of land cost by CGM’s Committee on
dtd.21.01.2021. Copies of M.R. No. 1550 did.05.11.19,
No.8451 dtd.02.03.2020 and 9698 d1d.03.0221 & the
minutes of the meeting of CGM’s Committee held on

21.071.2021 is annexed herewith as Annexure-E/6 Series &

Annexure-F/6 respectively.
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Agreement to lease was executed between Collector,
Sundargarh and IDCQO vide lease Deed No.11722100160
dtd.08.03.2021 and piosséssion of the Govt. land was handed
over on dtd.05.04.2021 by Tahasildar, Lahunipara. Copies
of the lease Deed No.11722100160 dtd.08.03.2021 and the
Certificate of Possession of land dt.05.04.2021 are annexed
herewith as Annexures-G/6 & H/6_respectively.

MD, IPICOL requested Divisional Forest Officer,

Rourkela for enumeration of Tree vide letter Memo
No.1115  dtd.12:04.2021. Divisional Forest Officer,
Rourkela Forest Division vide Memo No.2742
dtd.19.04.2021 intimated to Range Ofﬁéer, to submit details
on the joint verification and tree enumeration in Govt. Jand
teasuring Ac.117.00 in Village-Kapanda of Lahuripara
Tahasil. The copies of letter in Memo No.l1l5
dtd.12.04.2021 and letter in Memo No.2742 dtd.19.04.2021
is annexed herewith as Annexure-J/6 Series.

IDCO had intimated to Divisional Head, IDCO
Rourkela Division vide letter No.7456 dtd.26.04.2021 to

attend the Joint verification and Tree Enumeration work of
aforesaid in the District of Sundargarh. Divisional Forest
Officer, Rourkela has assessed cost of trees after joint
verification and enumeration and requested to Tahasildar,
Lahunipara to deposit Rs.57,07,036.00 vide letter No.3866
dtd.24.06.2021. Tahasildar, Lahunipara had requested IDCO
to deposit the assessed amount as calculated by DFO,

Rourkela vide Letter No.1270 dtd.25.06.2021. Copies of

the Leter No.7456 dtd.26.04.2021, Letter No.3866
iy
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dtd.24.06.2021 & Letter No.1270 dtd.25.06.2021 are
annexed herewith as Annexures-K/6, L/6 & M/6

respectively.

Accordingly, IDCO placed demand & requested to
the client company to deposit Rs.62,77,740/- ie.
Rs.57.07,036.00 towards tree cost & Rs.5,70,704.00
towards IDCO’s 10% Admn charges vide Letter No.11349
dtd.14.07.2021, Copy of the Letter No.l1349

dtd.14.07.2021 is annexed herewith as Annexure-N/6.
Accordingly, the client company had deposited
Rs.6277740/- vide MR. No.691 did.15.07.2021. IDCO
deposited Rs.4458255/- Rupees Forty Four Lakh Fifty Eight
Thousand Two Hundred Fifty Five only) through demand
draft bearing No0.539202 dtd.02.08.21 towards payment of
OWP Plantation (25 ha overlapping area 14.0987
@193738/-) & ANR plantation (100 ha (overlapping area
29.7029 @58126/-) in respect of Govt. land measuring
Ac.117.00 in Village-Kapanda vide Letter No.12500
dtd:03.08.2021. IDCO deposited Rs.12,48,781/~ (Rupees
twelve lakh forty eight thousand seven hundred eighty one)
only with Tahasildar, Lahunipara towards Royalty (5856)
Nos. of trees vide Letter No.12506 did.03.08.2021. Copies
of the MR. No.691 dtd.15.07.2021, Letter No.12500
drd.03.08.2021 & Letter No.12506 dtd.03.08.2021 are
annexed herewith as Annexures- P/6. Q/6 & R/6

That. in the mean time the Hon’ble National Green

Tribunal (NGT) Eastern Zone Bench, Kolkata has passed

§
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an Order dtd.08.10.2021 in connection to Original
Application No.94//2021/EZ between Chittaranjan Mahanta
and others Vrs State of Odisha & others that, no
construction and felling of trees shall be made at the site in
question ie. (Khata No.118 (AJA) Plot No.1104AP) and
1107/(P) by Respondent No.6, M/sKAI International
Private Limited including boundary wall ete. ﬁil all
necessary clearances are granted by the MoEF & CC and
other authorities till further order.

IDCO have allotted Govt. land measuring Ac.117.00
in Village-Kapanda under Lahunipara Tahasil in the District
of Sun&argarh in favour of M/s. KAI International Private
Limited for establishment of industries i.e. setting up 1.5
MTPA Tron Ore Beneficiation Plant and 1.2 MTPA Pellet
Plant at Village-Kapanda of Lahunipara Tahasil vide
allotment letter No.12687 dtd.06.08.2021 & Comigendum
Letter No.13062 dtd.12.08.2021. A copy of letter No. 12687
dtd.06.08.2021 and Letter No.13062 did.12.082021 are

anmnexed herewith as Annexure-S/6 Series.

As precondition to execution of Agreement to lease,
IDCO requested to the client company M/s. KAI
International Pvt. Ltd. to submit an undertaking to comply
and obey to the above order of Hon’ble National Green
Tribunal (NGT) Eastern Zone Bench, Kolkata vide its
Office Letter No.23507 dtd.28.12.2021. Copy of the Letter
No.23507 dtd.28.12.2021 is annexed herewith as

Anmexure-1/6.

450

Q A?L«ﬂ- (el
and Offlcar
iIDCO, Bhybaneswar



~ X-

In response to IDCO letter No.23507 dtd.28.12.2021,
the client company has submitted an under taking that they
will not start any activity in allotted site until further orders.
Copy of the Letter in submitting the undertaking
dt.29.12.2021 is annexed herewith as Annexure-U/6.

IDCO has transferred the Govt. land measuring
Ac.117.00 in Village-Kapanda under Lahunipara Tahasil in
the District of Sundargarh through execution of Deed of
Agreement vide document No.11722200143 dtd.12.04.
2022. Copy of the document No.11722200143 drd.12.04.

2022 is annexed herewith as Annexure-V/6.

. That, the averments made in Para-4 to 14 of the appeal,

needs no reply.

. That, in reply to the averments made in Para-15 of the

appeal, it is humbly submitted that, the State level single
window clearance authority(SLSWCA) in its 85th meeting
held on 06.08.2019 had approved'in principle the proposal
of M/sKAI Intemnational Pvt. Ltd. to set up Iron Ore
Beneficiation plant of 1.50 MTPA in phase-I with an
investment of Rs.133.55 crores and Pellet plant of 1.20
MTPA in Phase-1I with a investment of Rs.132.17 crores at
Village-Raikela under Lahunipara Tahasil in the district of
Suridargarh and IPICOL had recoramended for allotment of
Ac.135.00 of land for the proposed umit of M/s KAI
International Pvt. Ltd. Vide letter No.6797 dtd.17.09.2019
as submitted Annexure-A/6 at above. Subsequently, the
change of location of the project from Viﬂage- Raikela to

Village-Kapanda of Lahunipara Tahasil in the District of
\
AT TURIAR MUHART

I

451

47"“

cor
0G0, Bhubaneswa

(.
,&’1 Z)a-%ﬁ%?n




“X-
Sundargarh was in principle approved in 176th State Level
Facilitation Cell (SLFC) meeting held on 27.01.2020 and
mtimated to IDCO vide letter No.311 did.31.01.2020 of
IPICOL as submitted at Annexure-B/6 above. As per the
recommendation of IPICOL, IDCO has filed revised

requisition lease proposal of Ac.135.00 vide letter No.6005

did. 19.03.2020.

. That, in reply to the averments made in Para-16 of the

appeal, it is humbly submitted that, the land measuring
Ac.217.67 in Village-Kapanda was earlier filed by IDCO
under Land Bank wvide this Office letter No.7900
dtd.13.04.2015 as submitted Annexure-C/6 at above and
revised requisition proposal for sanction of lease of
Ac:135.00 was filed vide letter No.6005 dtd.19.03.2020 for
subsequent allotment in favour of M/s.KAI International
Pvt. Lid. as submitted Annexure-D/6 at above. The
Collector, Sundargarh sanctioned lease of Govt. land
measuring Ac.117.00 in Village-Kapanda under Lahunipara
Tahasil in favour of IDCO wvide letter No.45
dtd.07.01.2021as submitted Annexure-E/6 at above. The
land measuring Ac.217.67 in Vfii’l’age—Kapanda was earlier
filed by IDCO under Land Bank vide this Office letter
No.7900 dtd.13.04.2015 as submitted Annexure-C/6 at
above and revised requisition proposal for sanction of lease
of Ac.135.00 was filed vide letter No.6005 ditd.19.03.2020
for subsequent allotment in favour of M/s. KAI International

Pvi. L1d. as submitted Annexure-D/6 at above.
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10.That, in reply to the averments made in Para-17 of the
appeal, it is humbly submitted that, Odisha Industrial
Infrastructure  Development Corporation (IDCO) is
established under OIDC Act, 1980 (Odisha Act 1 of 1981)
for providing development of Industrial Infrastructure in the
State for promotion of industries. [DCO does the allotment
of land in favour of industries only after getting

/

recommendation from different level Single Window
Clearance Authority and lease of land from District
Administration.

11.That, in reply to the averments made in Para-18 of the
appeal, it is humbly submitted that, although, IDCO had
allotted Govt. land measuring Ac.117.00 in Village-
Kapanda under Lahunipara Tahasil in the District of
Sundargarh in favour of M/s.KAI International Pvt. Ltd, for

e,_a.._f_@/@

d Officer
fOCO, Bhubaneswar
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establishment of industries ie. setting up 1.5 MTPA Iron

Ore Beneficiation Plant and 1.2 MTPA Pellet Plantn after

getting approval from the State Level Single Window

Clearance Authority(SLSWCA) in its 85th. meeting held on

06.08.2019 had approved in principle the proposal of

M/s.KAI International Pwvit. Ltd. to set up Iren Ore

Beneficiation plant of 1.50 MTPA in phase-I with an

investment of Rs.133.55 Crores and Pellet plant of 1.20

MTPA in Phase-II with a investment of Rs.132.17 crores at

Village Raikela under Lahunipara Tahasil in the district of

, Sundargarh and IPICOL had recommended for allotment of
/‘”\&_)@Q Ac.135.00 of land for the proposed umit of M/sKAI
International Pvt. Ltd. Vide letter No.6797 dtd.17.09.2019

\
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as submitted Annexure-A/6 at above. Subsequently, the
change of location of the project from Village-Raikela to
Village- Kapanda of Lahunipara Tahasil in the District of
Sundargarh was in principle approved in 176th State Level
Facilitation Cell (SLFC) meeting held on 27.01.2020 and
mntimated to IDCO vide Letter No.311 dtd.31.01.2020 of
[PICOL as submitted Annexure-B/6 at above.

12.That, in reply to the averments made in Para-19 of the
appeal, it 15 humbly submitted that, it is already mentioned
in the recommendation of IPICOL, while replying the
averments made in Para-3 of the appeal, and no where land
reduction from 117 acres to 47 acres has been received by
IDCO.

13.That, the averments made in Para-20 of the appeal, needs no
reply.

14.’1"55@ in reply 1o the averments made in Para-21 of the
appeal, it is humbly submitted that, -as ‘per Resolution
No.31320 dtd.13.11.2015 of Govt. in Revenue & Disaster
Management Department, Govt. of Odisha, when the land
will be required by IDCO for development of infrastructure
‘to be created for industries or for setting up an industry,
necessary requisition will be filed by IDCO with Collector
and the land reserved under Category-B shall be br’*ought- 10
Category-A by Collector for sanction of lease in favour of
IDCO. Copy of the Resolution No.31320 dtd.13.11.2015 of

Govt. in Revenue & Disaster Management Department,

Govt. of Odisha is annexed herewith as Annexure-W/6.
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15.That, the averments made in Para-22 of the appeal, needs no
reply.
16.That, in reply to the averments made in Para-23 of the
appeal, it is humbly submitted that, it is already mentioned
n the recommendation of IPICOL while replying the
averments made in Para-3 of the appeal, and no where land
reduction from 117 acres to 47 acres has been received by
IDCO.
17.That, the averments made in Para-24 to 51 of the appeal,
needs no reply.

18.That from the
submissions and detail averments made herein above, it is

aforesaid facts and circumstances,

clear that, the applicants have filed the present original
application with ulterior motive by -making all false and
frivolous allegations, having no legs to stand and has not
come in clean hands for having suppressed the real and
relevant facts before this Hon’ble Tribunal. Thus, the appeal
is liable to be dismissed with cost.
19.That, the rest of the averments which have not been
specifically admitted ‘in this affidavit, may be deemed to
have been denied.
20.That, in view of the averments made, considering the facts
‘and circumstances of the case, the appeal being devoid of
any merit, is liable to be dismissed with exemplary cost, for

filing such frivolous application and wasting the precious

time of this Hon'ble Tribunal.
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That, the deponent craves leave of this Hon’ble
Trbunal, to file any such further affidavit, if so required, in

19,

the course of hearing, for proper adjudication of the matter.

That, the facts stated above are true to the best of my

knowledge, belief & materials on record.

Adfocate < DEPONENT

Land Officer
WCO, Bhubansswar
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VERIFICATION
I, Ms, Sipra Sethy, aged about 55 years, D/o Late Sri
Bhaskar Chandra Sethy, at present working as Land Officer,
Odisha Industrial Infrastructure Development Corporation
(IDCO), Janpath, Bhubaneswar » Dist- Khurda, do hereby
verify that the contents of the above affidavit are true to my
knowledge, belief and materials on record, and nothing has

been concealed there from.

Verified at cectdae/l ,on 23 day of July, 2025. _
— ey
_  VERIFICANT
Land Officer
1DCO, Bhubansswar
CERTIFICATE

Due to non-availability of Cartridge Papers, Pldin thick
white papers have been used in this matter.

Cuttack. %
Dt.23.07.2025 ADVOCATE
- PRONOY MOHANTY
ENROLMENT NO.734/2016

MOBILE NO.8658525777
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The Chief General Manager (Land) Q/ “\
1DCO, Janpath - ,Ef\
Bhubaneswar

Sub: Aliotment of land in favour of Mis. KA! international Pvt. Ltd to set up Iron. Ore
Beneficiation plant of 1.50 MTPA in. Phase-l and Pellet Plant of 1.20 MTPA in
Phase- Il at village Raikela of Lahunipada Tahasil, Dist Sundergarh.

Sir,

In inviting reference to the above subject, | am directed to inform you that the State
Level Single Window Clearance Authority (SLSWCA) in its 85" meeting held on

06.08.2019 had approved in principle the proposal of M/s. KAl International Pvt. Lid to
set up fron Ore Beneficiation plant of 1.50 MTPA in Phase| with an investment of Rs.

433.55 crores -and Pellet Plant of 1.20 MTPA in Phase- Il with an investment of Rs.
132.17 crores  at village Raikela of tahunipada Tahasil, Dist-Sundergarh with a total
investment of Rs. 265.72 Cr..

The company had applied 155 acres of land for the proposed project However, SLFC
(State Leve! Facilitation Cell) subcommittee assessed the land requirement to the

extent of 135 acres referring to the benchmarking report avaitable with IPICOL and
\&), _ StFCinits 166" mriesting held on 26.08.2018 has approved the same.

\Qiqn{\.inv‘nea of the above, it is recommended for alictment of 135 acres of land for the
proposed unit of M/s KAI International Pvt. Lid.

. The required documents for processing the above proposal are available in the GO-
'},\L, SWIFT podal. However the company may be asked to submit any additional
-}?9  documents if the same are not available in the GO-SWIFT site but essentially required
,@:‘ for IDCO. The recommendation is subject to the following special terms and conditions
e\ in addition to the conditions of IDCO:

4. The company will clear arrear dues if any, of any Govemment Department before
allotment of land for the project. o |

5. if construction work is not started within nine months fram the date of possession, the

“ |ease shall be deemed to have been cancelled at the end of nine months period by
IDCO. Further, if the land or any part of it is not utilized fully for the purpose for which it
s sanctioned within two years, the same shall be reverted ta Govit/iDCO free from ali
encumbrances.

indusirial Promotion & Investment Corporation of Odisha Umited {IPICOL)

oL IA-Govermnment of Odisha tUndertaking)

~ House, Jonpaih, Bhubanaswar-751092. Odi i

\& ‘S: | W+91-874-2542601-03, 2542605-0¢ @ *91-67??2222%“@0
. \ & cmd@investodisha.org.info@invesiodisha. : ' fe

i QIrg. @ www b ;
CIN: US59930R 197 35GCO00585, Toll Freg No - o c‘?‘;g;’;cfmamg




3. The acquisition/alienation/allotment of land should be made as per relevant Actfrules of
Govemment.

4. The company has to obtain all statutory clearances/approvals for the 32 G2B services
under the GO-SWIFT portal as mentioned In our lstter communicated to the company
vide IPICOL lefter no. SJ/SLSWCA-217{2)/8467 dated 17.08.2018.

5. The tompany should strictly adhere to the terms and conditions as laid down in the

- SLSWOCA approval letter communicated vide our letter No. SJ/SLSWCA-217(2)/6487
dated 17.08.2019:

Thanking you.

Yours faithfutly,

_ gol
K.C.Moharil / )

Chief General Manager (SLNA)

Memo no. : dt. 16/09/2019
- Copy forwarded. to the G.M (IDCO} & Member (SLFC), IPICOL for kind information and
necessary action. )

Chief General Manager (SLNA)

Memo no. dt. 16/09/2019
Copy to the Director, M/s KAl International Pvi. Ltd, Suresh Agarwal, CCC-23, Cwil,
Township, Rourkela, Dist Sundargarh,Odisha-769004 for information and necessary action.

sl

Chief General Manager (SLNA)

industicl Frometion & Investment Corporafion of Odisha tmited (IPICOL)
{A. Governnment of Odisha Undertoking} :
IPICOL House. Jonpath, Bhubaneswar-751022, Qdisha, india
o ®+91-674-2542601-03, 2542605-08 @ +91-474-2543764
= cond@investodisha.org.info@investodisho.org, & www.iny isha.or
CIN: USS9930R 19735GC000585, Toll raa N6 18003457111 -
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No.CGM/KAI158/2019 / T
- ' Vet - (4
To 3 i.ﬂ_ :/).”" y . Date: 3.Ham
. - hY
The Chief Gen o - _ '
IDCO, Janpath o (Lend) | d -
‘Bhubaneswar S e o ,
. ,-‘ﬁ‘\i E Lreas .,_‘f.- f

Sub: Change of Proj Ssqemmms , %

ject location: from vi Spse e
Tehastl, Dist- Sundargarh. tion: from vitage: Faiéid t5-villige Kapanda of Lahunipada

Rek 1) COGM/KAI158/2019/6797 dated 17.08.2019

2) Project change of location re: -
3) Lahunipada Tehsidar lefter na 80 da ;’d ggg Mgn Kgl ;éléemahmal dafed 13.01.2019

This is with reference to the subject cited above, the Stale Level Single Window

Clearance Authority (SLSWCA) has “in principle” approved the proposal of Ms. KAI
Intemational Pvt. Ld for setting up Iron Ore Beneficiation plant of 1.50 MTPA in Priase-Twith
an investment of Rs. 13355 crores and Pelit Plant of 1.20 MTPA in Phase- Il with an
investment of Rs. 1 32.17 crores at village Raikela of Lahiinipada Tehas, Dist. Sundergarh
in its 85™ meeting held on 06"' Aug, 2019. The company had requested the reqmremem of.

requirement to the extent of 135 acres refarring the benchmarking repost and approved in s
166th SLFC meeting held on 26th Aug, 2018. This was commuricated %o DCO vide: letter

Y
%number COMKAL158/2016/6797 for land allotment.
fbfé“  letter no 80 dated 09 Jan, 2020 informed that, there is o

by

| ﬁ@

| ahunipada Tehsildar vid

Govt road connecting to the plot and the tand is covered with hills. Tharetore, the company
vide its letter dated 13%Jan, 2020 has requested to change the project location from village
Raikela to vilage Kapanda, Tehasi- Lahupipada, as the. said land is not feasibie for the
project. The company has further identfied the land from GOPLUS portal and requested
Kapanda land parcel available in | and bani of Tehasik- Lahunipada, Distict: Sundargarh.
The proposal of the company for change of Jocation from from village Raikeia 1o
village ‘Kapanda, Tehasil- Lahunipada, i in principle approved in 176" State Level
Faciitation Cell (SLFC) meeting heid on 27.01.2020. The fand scheduled of the propesed
andt slong with the 1767 SLFC Mol enclosed for reference. Hence you ar® requested to
afiocate the 1and in favour of M/s KAl International P2 Ltd of 135 acres in Kapanda village.

Thanking You.
Yours faithfully,

| HEW GPPORTUNITIES

i

(K.C.Nicharj P! ;{:““"} <R

‘Chisf General Manager (S A)

\;_5{ o~ -bzg | industial Promotion & invesiment Corpomﬂon_o!.Od&ha Limitad (IPICOL}
i \5‘}/\‘ : o {A Govemment of Odisno Undertoking]
oY IFICOL House, Jonpath, Bhubaneswar751022. Odisha. indka

” 4716742542601 03, 2542460506 =] +91-474-2543768
o chqaman%ve_stodisnc.org.. Mjnve_sfodm.or'g
CiN: US59930R 157 5, Tolt Free No.: 180034571 M
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B NEW OPPORTUNITIES

_ dt. 31/0112020
Copy forwarded to the GM (IDCO) & Member {SLFC), IPICOL for kind information and
necessary action.

g igﬁé’f |
Ch;efGene%l- ger {SLNA)

Memo no.

dt. 31/01/2020
COFy ta the Director, M/s KA! International Pvt. 14d, Suresh Agarwal, CCC-23, Civil,

Township, Rourkela, Dist. Sundargarh, Odisha-763004 for information and necessary action.

o

e
e S
PR Yl v
E‘i !\;{Q i‘\ kY "k‘( E‘:\t

_ picot)
indusirial Promo estment Corporation of Odisha Limited (tPIC
tnc o 'ﬁo?:£:emmem of Odisna Undertaking)
PICOL House, Janpath, Bhuboneswar-751022, Odisha. India
2491 674.2542601-03. 2542605-06 & +91-674-2543768
= chaimman@investodisho.org. @ www.investodisha.org
CIn: US59930R19735GCRO0SES, Toll Free No.: 18003457111




Aprissa industrial infrastructure
/" Development Corporation

Y Govemnment of Onssa Underaking)
Beco ?‘nwer‘;,_Janpam, Bhubaneswar - 751022
Phicnes: (0674F 2842784, 2840820, Fan: 1842 . Orissa, india
Email: mdEideoindip.com - bans 1842 T

idco

TDCOHOIPRALAE - | Lot
Yo LAENO.6734/2015/ Y v Datei 13,04.20 i
;}? o0 81 13,04.2015

The Tahasiidar,
Lahuntpada, District - Sundargarh
Sub:
Sundargarh, under Land Bank Schemae.

Lease o
of government land, under Lahunipada Tahasll, in the district of

Ref: G '
Lr.No.10850, Dt.07.04.2015 of Government of Odisha In Ravenue & Disaster

Management Department:
Sir, -

application In Form No.1-A, for the following government

land measuring. Ac.685.960

wier Lahunipada Tahasll, in the district of Sundargarh as LB e eiosed fnc

plan and detailed in the land schedute Is requifed for establishment of Industries. .

Name of the Name of the Name of the Area |

; District _Tahasil vitiage ( in Ac)

| Sundargadh Lahunipada Ghusuriposh 12877 |

[ Sundargarh " Lzhunipada " Kapanda 168.67 '
Sundaraarh tahunipada Kapanda 4£9.000
Sundargah Lahunipada . ~ Lauposh 7272
“Sundargarh Lahunipada ftaikela 14174

- Sundaraarh Lahunipada Thiaberna 65.940
Sundargarth tzhunipada Thiaberna 59.120 |
e ' Total Ac.685.960

an early action In the matter will be highly appreciated.

‘Rifles so s to-make the land avallable 1o us at the carllest possible time-.

Enci: o
1. Lang Plan 01 copy {saft copy}
5. Land schedule  91.COPY. (soft copY)
3. Form No.1 01 copy (soR copy)}

7 07.........0a i3 oS
Heme Hﬂgpyz'fmig‘ad to Aégl?iuﬂal; Secreta

Management Department [ additianal Secre

p r .
Memo No.,_..'..i iq,‘?fmata/ éﬂjub

Cop" submitted to pivisional ﬁead,_lDCO Rourkela

You are therefore requested (o kindlby process the lease propasal under the OGS At B -

*

e
J_

ry: to Government, Revenue B Disaster

tary to. Government, Industries Department /
District Magistrate 8 Collector, Sundargarh for kind iaformation and necgss,ar}f action.

Lan

_~1DhCO : Bhubaneswar

for kind. Information and

'  requeste eye the matter 8 {ahasiidar tevel & to deposit &
He s requested 0 BC, ' the office of the Tahasidan

af
tand Dfficer
1

IDCo Bhuhaneswar

pecessary acdon.. :
_affix the required court fee an
Lahunipada.

4 demarcation feas ote, In




ot !,é?g:{buﬂﬁ Patra, OAS( JB) i / X ‘d | ( f‘
G © ldeo| @pisHAY
. ) o F!P“; i . I S H
IDCO:HO:PRAILAE:NO-775 1/2019-20 @ P | MEW OPPORTUNITIES |
‘o s, Date: /P03 . 2m2p -

The Ta?hasﬂdar,
Lahunipada, Dist- Sundargarh

Sub:- Proposal for re
revised filing fo
Ac.135.00 in villag q reguisition for alfenation g
. age-Ka; n of Govt land meast
of Sundargarh ge-Kapanda under Lahunipada Tahasi!a;ft:i: ?)Sufsmﬂfg

Ref:- n‘f‘iﬁﬁﬂ‘" ;ﬂas-dtdm.cg_.zms Govt. In R & DM Deptt.
0 Lt 0.31320 dtd,13.11.2015 Govt In R & D.M. Deptt.
i) This office letter no.7900 dt.13.04.2015 a P

- Sir,

_In inviting a reference to the subject cited above, 1 am directed to furnish
herewith the application In Form No.1-A, land schedule & map for lease of Govt
land measuring area of Ac.135.00 in village-Kapanda under Lahunipada Tahasi!
in the District of Sundargarh as defineated in the enclosed village land schedules.
The applied said land has been categorized as Category-"A" land under Land Bank
Scheme for establishment of industries and allied activities.

You are therefore, requested to kindly process the lease proposal so 2s to
‘make the land available to us at the eartiest.

Yours faithfully,
End. As above. _ _
1. Land Schedule — 4 copies each .
2. Land Plantin wracing doth —-h4 coples each W 21
. No.1-A — 4 copies each. ﬂ; x
3, Form NO Land Oce
& . 1DCO, Bhubaneswar
- GOOE pae: ]G OB 202" |
Memo 82 ? Revenue & D.M.

e iited to Additional Secretary f0 Govt. kX
mnenﬂmﬂ;ﬁonag Secretary to Govt, Industries DEDEMEﬂ@mCt
Dep2 2 cundargarh/Divisiona! Head, IDCO, Rourketa Divisioh for

Magistrate & Collector;
kin% information and necessary action. 'ﬂﬁ:’:\ W
Land I\"ﬁ r

oS POF vate [T 2020 " )

Memo Nopy'fcrwarded to M/s. KAL International Pvt Lfmﬁeﬁ, Suresh Agarwal, _CCC—
23, Civil Township, Rourkela, Dist-Sundargarh, Odisha - 769004 for tnfarmatlgn.&
1 . . P
>

necessary action. _
" tand a;}i er

Y

S

Odlshio Industrial Infrastructure. Development Corporation

1A Gavemnment ol Odishe Underoting] l

Wion, IDCO Towers. Janpain., BRulaneyar - 754422, Odisha, INDIA
’\z‘;" )
NS
: XN v :

DCQ. tang Div _ _
- 9} 0674 2544180, 2540870 | Fox:2542958 1 T34 1982
£ comondBideol wshanlo mohgnkyEideo e | v Jgc o

Qe




- RICT MAG - | -
ORDER No., /4 IREV i’i‘fE SECTION ISTRATE, SUNDARGARH ' i
In exercise -QW pow -137 ﬂ{]‘z{} Dt L} By

1983, as per Nolificalion No : :ﬂrﬁem_ on me underz-u;e!ﬁ %;gth% F: . ;

Management Depariment, Laase 0?1064‘ RDM, 04.122013 of Revenue &.U Futes

Land Schedule given belaw In mﬁsu”“"mﬂl land mgasuﬁng-__ﬁc 117.00 dec. i::s;:f

conditions. and payment of pre fes and ellied activiles subject to the lerms and

mentioned below remium, Ground rent, Cess and incidentsl Charges as
LAND SCHEDULE
K\:Ea - Khata No. PtﬁtEg:}JLg Ksam |
Kapanda 1S/AIA TT0aD S mazs h;akc.
0P| Pai 31.00
Total 117.08
Jerms & Conditions
1.

 The Lessee shall have only the surface righ over the fand.
The demised land will be utlized for the purpose for which it is alienaied only after
displacement of the entire village and nol diverted fransferred in favour of any
individual o others for any purpasa other than for which R is allenated.

3. The land or any porlion thereol shall be reverted to Government in Revenue &
Disaster Management Departmerit free from all encumbrances and without payment
of any cast thereof in case Ihe safne is not.ulllized for the purpase for which it Is
afienated: ' -

4. The Lessee shall get the jease deed execuled and registered at fis own cost within
six months from the date of issue of this order fafling which the sanclion order will.
cease lo operate. . _

5. The Lessee shall mark the poundaries of Ihe demised land and keap the same free
from encrod _ . : ;

6. The premium of the demised tand for sn amount of Rs.1,17,00,000.00 (Rupees Qre

Crore severteen Lakh) oniy at the rate of Rs.1,00,000.00 per scre as prescribed I

the Industial Poficy Resolution- 2015 of Gavernment ssued in the Industries

Department Resolution No.5700H - -XIV-HI-111/2014 Dated 24.08.2015. As per
Revenue Deplt. Letter No.25013R. DLO2 07 2004, if the Gowt. land leased out to the
{DCO Is subleased by the IDCO to private entrepreneur! Individuats/ Industrialists
and the sublessee pay the full oremium 1o 1DCO, the 1DCO shall deposi the' full

ceventeen thousand) onty @ 1% of the premium, Cess of Rs.87.750.00 (Rupees
Eighty-seven thousand seven hundred fify) only @ 5% of ground rent and Incidental
.ma,'amuunﬁxg to Rs.11,70,000.00 {Rupees Eleven Lakh seventy thousand) only
@ 10% of Premium as per Notification No. 46106/RDM dated 4122013 and the
G.O of Revenue Departmeni stated above will be paid by the Lessee from the date

7. The Annual Ground rent for an amount of Rs. 117,00000 (Rupees. One lakh

from which the sanction is accorded In fts favour Ul the fand or portion and /o




L

10. infringement of any of these conditions and the

"“Xf"

qructures. i B0, constructed (hereon is transferred/ sllotled / given on ie 1 ey
of any intending indusinial cntreprenaur, of ulilized by the Lesses Hself g,

purpose tor which the land Is 7 are takan. From iho dote of lrunsfer / allotmen; ah
oo hira of the demised land or any portion thareol and / ot buitding shed, i
construcled theread in tavour of any indusiniat onirepreneur of ulllization of e o .

or any portion thereol by tha Lessee, isell lor Iho purposo for which it is alienateq y,,
d at he ralo of len percent of the said premium.

annual ground rent will be realize
The Lessee will inlimale to the concemed Tehsildar and the undersigned if g,
poriion thereof and / giving on hire of the demised land or any porlion thereof andy o

buikding / sheds constructed therean of ulilizalion of the land and / of buildings s
<heds constructed thereon by itself for the purpose for which it is alienalad for

charging of the rent at the enhanced rale 3as stated above.
The forest growth should not be dispased off without final payment of forest rayalty of

Rs. 3,52.739 and clearance of D.F.0., Sundargarh
terms. and conditions provided in tha

tion of the terms and conditions of the lease and

‘5@

lease deed will amount to viola
thereon the demised iand shall reverted back fo Govemnment in Revenue Deparmesnt

free from: all encumbrances and without payment of any compensahnn efther for the
land or for the structures erecled thereon and for the improvement which might have

been madeto it

Memo No. AA ot F-l- 2824 Nf
Copy forwarded to the Joint Secretary to Govt, Revenue & Disasler

Management Depariment, Odisha, Bhubaneswar! Secretary, Board of Revenue, Odisha,
Cuttackf Secretary to RDC (ND), Sambalpur for favour of information and necessary

aclion.
: COLLECT 'SUNDARGARH

Memo No. 4’?’ pt_F-1- Aol g

Copy 1o the Tehsildar, Lahunipara for information and necessary action. The

lease case record No. 0172020 is seni here with the recelpt of which may please be
acknoviedged. | |

action.

Copy to Land Officer, IDCO, Bhubaneswar for Information and necessary

Copy to the Sub-Collactor, Bo
_ , Bonal {or Informalion and necessary acll
Copy to Guard Flie, gan
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Odisha Industyia Infrastruciure oo {2
10CO Towar, 4 € Vevelopment Corporation ]
. Tots ~anpath, Bhubaneswar - 23
incorporated under the Orissn Industrin Infraslruciure
HO (1) Develomant Comeration Adt, 1980 (Orfssa Act, § of 1361)
MONEY RECEIPT ORIGINAL
: 1850 MR.Daa  : 0s/11/20%
. L T sMmeg Hecelpt Mada : BANK
1 478 EKALINTERNATIONAL PRIVATE LIMITED, Rourkek, GOISHA '
: 59.90&00 _ (Rupees Fifty Nino Thousand onty}
* Amount received agatnst I0CO Admin chamges vide i No- LAET75148 K3
WNSTRUMENT DETARS
Instr, No Amount {Hs.} Instr. Dato Drawn On Bank
022830 5300000 1411012019 HOFC Bank Lid.
TRAMSACTION DETAILS —
- Debit Crodit (Fa.)
mcount Code & Name Project Code & Name  Wark Code & Name {:,ng 2.00000
f208012 |LIAB. FORGST 103% | LA OF KAl Nore. )
INCLUDING CESS (OUTPUT B VATE LITED 1N VILL
SERVICE) RAIKELA , LAHUNIPADA, _
S1UINDARGARH 600 50.000.04
' LA OF KAL Nonea
302009 ADVANCE AGA_!NST 1339 A TIONAL
1DCO AUMN. CHARGES PRIVATE UMITED INVILL
RAJKELA , LAI:{UNIFADP» . 5.000.50]
SUNDARGAR Total Amount ! 5.04 :
—— Cheq,m-;rg_sdh]ed'to Real;zaﬁnn.
; Hote : Re ceipt towards processing fees are not refundable.
- hi r!mouﬂm - —— - -




INSTRUMENT DETAILS
Amount (Ba)  Inatr, Dats

1534,00000  20/0212000

State Bark of India

Nane .00 2,34,000.00
PRIVATE LIMITED ML
RAIKELA | LAHUNIPADA,
SUNDARGARH - |
1039 | LA OF KA) None .00 13,00,000.06
INTE THONAL .
PRIVATE UMITED NI,
RAl . LAHUNIPADA,
SUNDARGARH )

Fotfal Amount + 000 1534, 00000
Note = Cheques are subject to Realization,
Receip! owards Processing fees are not refundabdie,
Cashier | Accountant m
‘-_-h___n/_ % ke
oy S
o>

P—— 7 g B )P




£ b g
5 IDCO Tou structure Development Corporation 'Y
R Incorporated under the Orissa Ing wer, Janpath, Bhu-han_nswar 22 \\>
L MONEY RECEIPT ORIGINALY
F T 9698 M.R. Doty -
. _ M.R. T 030272021 Recoipt Mode  : BANK
: 104765 | KAIINTERNATIONAL PRIVATE UMITED, Rourkota, ooisgl o :
] T 1,40,14 944, : on Mo _ irkcla, OOISH,
¥ + Poved ?ﬁ e (Rupeas Cna Crorn Farty Laih Fourleen Thousand Mine Hundred Forly Four only)
¥ ; recolied ngalnst alioiment of land Ac, $17.00 in vill. Kapanda vide fie No- LAE-T7S1/19 M4
§ INSTRUMENT DETAILS
[str: Type tnsir. Ho Amoumt {Ra.)  Instr. Date Drawn On Bank
TGS HRYGS 14014834400 290172021 1CIC! Bank Lid.
I
TRANSACTION DETAILS :
Account Code & Name Project Code & Name  Work Code & Name Debit (Rs)  Credit {Fx ]
512001 | 1.Tax Dedtuction AT 1038 | LA OF KA} None 20,586.00 0.00|
SOUR NATIONAL
PRIVATE LIMITED IN VILL.
RAIKELA , LAHUNIPADA,
Botiaphaateh ) 0.00 2,40.201.00
601021 | ANNUAL RENT 1039 § LA OF KA! Nane _
- INTERNATIONAL .
PRIVATE LIMITED IN VILL.
RAIKELA , L AHUNIPADA,
SUNDARGARH 056 - _
308012 { UAB_FORG ST 1039 | LA OF KAl Nooe 23200
e S e,
RAKELA . LAHUNIPADA,
SUNDARE 000 1372550400
302012 | RECEIPTS AGAINST %Ogﬂ% Nove
TAND UNDER LAND BANK pmxris? e N ViLL.
RAIKELA. , LAHUNIPADA, -
SUNDARGARH 050 2253500
302000 | ADVARCE AGANST P ERRATIONAL
IDCO ADMN. CHARGES PRIVATE LIMITED-IN VILL.
RAIKELA , LAHUNIPADA, |
SUNDARGARNM rvrrE— 058880 1,40,35,532.00)

Hote:  Cheques are subect to Raealization.

.
Recelpt towards processing fees are not refundab

Cashier | Accountant

e |

S

e




¢

f winutes of the meeting of Chlet General Mana,

—_ &E?, .]ns

fixation of land Rate for purpose of establish gers Committee held on dtd.21,01.2021 for

category-A of Land Bank Scheme Inthe dis:;em umdmary B allied activities under

ct of Sundargarh,

A meeting was held in the Conference Hall of IDCO for fixation of the rate of the land
available with IDCO under Lahunipara Tahasl of Sundargar_h. District. 10CO had ﬁ-ed [ease
propasal with Tahasiidar, Lahunipara for Ac,135.00 under Category-'A’ of Land Bark in village-
Xapanda. Collector, sundargarh has been pleased to sanction lease of Govt land measuring

Ac.117.00 in village-Kapanda under Lahunipara Tahasil of Sundargarh District. Now the total

land patch measuring Ac.117.00 Is proposed to be allotted in favour of M/s: KAI International

Pvt. Ltd to set up Iron Ore Beneficiation plant of 1.50 MTPA in Phase-l and Pellet Plant of 1.20
MTPA Phase-ll at Kapanda vaillage of Lahunipada Tahasil in the district of Sunargarh. As per the
provision in Clause No.9 of the Land Regulation of 1DCO 2015, the land rate is required to be
fixed at IDCO Levet through the CGM’s committee. As per the provision in Clause No.4 of the
tand Regulation, 1DCO can allot land with or without any planning and development as the case
_may be over the land. The calculation sheet has been annexed for reference.

Conisidering the above, the Committee unanimousty resolved to fix the Basic Land Rate
for aliotrnent of land without any development under Category-'A’ of tand Bank scheme in the
district of Sundargarh for the purpose of establishment of Industry at the cost of Rs.
133577.00/- {Rupees one lakh thirty three thousand five hundred seventy seven ) only per
acre of the available land under Lahunipara Tahasil in the District of Sundargarh. Besides the,
iand allottee will pay the Annual Rent and other dues of IDCO as fixed, from time to time. In
case 1DCO develop the area into an industrial Estate with provision of Infrastructure, the Project
proponent will have to pay the differential cost of the land as applicable for the same.

The concerned Section will place the matter in the next meeting of Board of Directors of
DCO for approval of the Jand rate.

Chief Gener d)

Chief General %MSMEJ

Chief Genefal Manager(Fin.) Consultant{Eny.)

Chief General Manager(P&C)




- K-

LAND COST FIXATION FOR GOVERNMENT LAND / LAND BANK AREA

AREA {In Ac):

117.00
RATE/ ACRE AS PER IPR - 2015 1.00 lakh
VILLAGE: Kapanda
TAHASIL: Lshunipara
DISTRICT Sundargarh

| SLNo | Particulars Amcunt in Re.

1 | Land Premium 11700000.00

2 | Structure / Tree Cost NA.

3 l(rf.:ﬁé;nﬂtaul‘%batgescf%l!edor@ 10% of fand Premium 1170000.00

4 | Gouit fee & Demarcation/Application fee 450.00

5 | Prociamation Fee 50.00

6 | Ground Rent @ 1% of land cost (on Si No.1) 117000.00

7 | Cess @ 75% on Ground Rant { On St No.§) 87750.00

8 | Anycther NA

9 mﬁﬁﬁmﬁﬁﬁ e e 274780.00

40 | Survey and Demarcation Expenses 17550000

41 | Legal & Misc. Expenses 200900.00

| 12 | Development Cost @ ...... LakhiAcre NA

Total 13725530.00

11 | Land Cost {per Acre 117312.00
12 fgggﬁdmin Charges i 10% { on / per Acre land 11731.00 |

13 | Annusi Rent @ 1.75% ( on / per Acre land costj 2053.00

4 | B5T@ 18% on IDCO Admin Charges & Annual Rent _

{on SI. No.14 £ 15) 248100}

Total per acre 133577.00

=
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21d.19.10.2015 % No. 33654/RDM,

DL04.12.2015 of Revenue B Disaster
Management Departmerit, T recommend for
full ‘exemption of stamp duty under IPR-
2015 vide Resolution No.5760/1~
DL24.08.2015

(\/ in pursusnce of Order No.29850/RDM
\%}

»

C!'lalunan-Cuthanaglng Directur
IDCO, Bhu baneswar

. DEED OF AGREEMENT UNDER SECTION 32 OF THE
ODISHA INDUSTRIAL INFRASTRUCTURE
DEVELOPMENT CORPORA'IION ACT, 1980

v (.
:_‘. R ..; w"’é -

-

This DEED made cn\%h{s O day MaoxCh. of Two

thousand Twenty one BE!’WEEN rmg GOVERNOR of Odisha,

mpresented through the Collectnr, SUNDARGARH

(herelnafier referred to as ‘*The State Government which
expression sha!‘} unless exduded or repugnant to the context
include, Its successors, asslgnees and representatives) of the

i< ONEPART.

10€0, BHUBAN

LAkB QFFICER

ESWAR

471
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Endorsement of the certificate of admissibility

duly stamped under the Indian stamp (Orissa Amendment act 1 of Z008} Act 1899,
Fees Paid : AS{a)-273780 ;, User Charges-254 ,Taotal 274030

Admissite undar rule 25:
Schedule 1-4 Ng. A5

7 . /f :
t Reglstering officer
Signature o e ﬁgﬁ ur
Endorsement under section 52 Sub Reg .

. ~ 55 .
Presented for registration in the office of the Sub-Ragistrar Sub-Reglstrar BANET between the hours oF15:30
AM and 1:30 PM on'the 08/03/2021 by COLLE DARGARH(GOVT) , son/daughterfwife of
of SUNDARGARM , by caste , profession ‘and RageradinsSong

Date: 08703 2021

. q%:v .
Signature of Presenter / Date: 08/03/2021 Slgnature of a.gfsemrg‘r officer.
N ' Endorsement under section 58 <ub- Registrd?
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AND

THe Qdisha Industrial Infrastruciure Oevelopment
Corporation established under the Odisha Industrial
Infrastructure Developimient Corporatlon Act, 1980 {Odisha Act
1 of 1981 ) and having lts office at IDCO Tawers, Janpath,
Sahaldnagar, Bhubaneswar:22, represented through the Land

Officer, IDCO Bhubaneswar {hereinafter called Tthe

Corporation” which expression shall, unless excluded or
repugnant to the context, include Its successors, assignees and
representatives of the OTHER PART

WITNESSETH as follows:

1. The Corporation has been .estabilsh:ed as 3 statutory
Corporation having as one, of Its princpal objects of rapid
Industrialization of the State of Odisha and the State
Government have decided to place the Govemment fand at'the
disposal of the Corporation for setling up Industries, Industzial
Areas and Industrial Estates and for development of all types
of Industries and 'prcﬂ&ing Facilities connected with
industrialization of the State.

2. (1) In pursuance of the sanction contzined in the Cailector’s
jetter no.45 dated the A day of Jan.- 2021 and
corrigendum order no.639 dtd.20.01.2021 & letter
no.94 dtd.11.01.2021 of Tahasildar addressed to the

. Corporation and In consideration of the premium and rent

hereinafter reserved and of the covenants on the part of the
Corporation herelnafter contained, the State Government.
hereby demises o the Corporation all the Government land
measuring ‘Ac.117.00 approximately end more particularly
described In the Schedule hereunder written (hereinafter

referred to as “the demised fand "
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(1) TO HOLD the sald demised land to the corporation
from the 07.01.2021 for the terms of NINETY NINE YEARS
PAYING thércfor a tota! premium of Rs.ii?ﬁé&&bi - Annual

© Ground Rent 1% of premium - Rs.117000/-, Cess @ 75% of
Ground Rent -~ Rs,87‘?sgf-' & Incidental Charges 10 % of the
premium — Rs.1170000/- In respect of AC.117.00 Acres of
land to be used for Industrial purposes as shown in the
Schedule of property and dellneated in the map having the
boundary In red but excluding the area specified as such in the
Schedule. _

{iit} The payment of premlum shall be made and
monitored by industries Department by the end of a financial

year in accordance with the procedure prescribed by the
‘Government. '

(iv) The rent shall be payable at the rate of 1(one)
percent of the area rate. Besides the above rent, cost of trees
standing on the demised [and as assessed by the competent
authority shall also be payable. The rent shail be paid in
advance on the 2" day of January each year to the Collector of
Sunidargarh gismct.

{v) The state Government reserves the right to the
minefa-t wealth including minor minerals, on, in or under the
area covered by the deed and the Corporation shall have the
surface right over the land.

(vi) The existing and customary rights of Govemment and

- the public in roads and paths and rivers, streams and channels
running through or bounding the-land are reserved and ar'e in
no way affected by the deed.

PROVIDED THAT the Corporation paying the rent hereby
reserved and performing all the covenants herein contained,
shall hold and enjoy the demlsed premises during the sald

LECTOR . Land Officet, o
UHDARGARH lDCQ; Bhubancsw
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term without any unlawful Interruption by the iessor or by any
person whatsoever, provded that the rent hereby reserved
shall be subject to revision at each settlement to colncide with
the settlement of rent on agriculturai lands in the area or at
such other Interval as may be ordered by Government,

3. The Corporation hereby covenants with the State
Govemment as follows namely:-

() That, the Corporation shalfl, during the term hereby
granted, pay to the State Government the yearly rent hereby
reserved on the days and In the manner herein before
specified,

(i) That, the Corporation shall keep marked the
boundaries of the demised premises and point thern out when
S0 required by the Collector or any other officer authorised by
him in this behalf.

(iif) That, subject to the rights of the Corporatior under
dause 4 (ji} hereunder the Corporation shall, at the expiration
of the term hereby granted, quietly yield up the demised land
on to the State Gavemnment in the same condition as [t Is now
in. o
4. The State Governiment covenants with the Corporation as
follows namely:~

(I} That, the Corporation paying to the State Government
the rent hereby reserved and performing all the covenants and
conditions herein on its part contained may peaceably hoid and
enjoy the demised land during the said term withoui any let,
hindrance or Interruption by the State Gnvemment.or any
other person daiming under or in trust for the Stare

Government.

| {I) That, at the 2xplry of the term of ninety-nine vears

hereby reserved the State Government shall, upon request by

TOR Land Officer,

UNDARGARH iDCO, Bhubaneswar
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the Corporation
ion, Co .
e , Consider a renewal of the term for 1
period and upon the sa | - for the like
me terms and conditions othei
relating to rent which o | er than
e of - may be llable to change as may, at the
e of such renewal, be m |
o h renewal, be mutually agreed upen between the
te Gnvemment and the Corporation.

i _ _ . _ .

. ;n) ‘Tﬁat, the Corporation shal be rompetent to deveiop
e -.en‘nse land and provide thereln infrastructure for smail,
medium and large industries:

Provided that the infrastructure shafl mean to include
sheds, provisions of water, power,--comm‘unications, sewerage,
affiuent discharges etc.

(iv) That, the Corporation shall be competent for laying
out the demised jand into various plots besides seiting apart
jand for the laying of roads, drains and for other common
betterment schemes for the future occupants of the plois SO
laid out.

(v) That, the Corporation shall be competent to allot,

issue licence and lease the demised land in accordance with

the requlations ‘made under the Odisha Industﬁal_

1nfrastructure pevelopment Corporation Act, 1980.

(vi} That, the Corporation shall be competent ko
part of the demised land efther

surrendes

fo the State Government such
ir, whole.or in part, 35 may be agreed upon between them.
(vii) That, the Corporation shall be competert
sed tand in full or in part for securing 0ans

land for providing therein

e

mortgage the demi
for developing the demised
infrastructure for small, medium and

(vili) That, the Corporation shall be competent te accore

permission to Lhe atlottee O
principies iaid down by the State

large industries.

r lessee to create mertgatge in

accordance with the.

Government by 2 general or 2 special order for such purpose,

U

fice’s

\0c0- ®

: 11
Laﬁdh?jb anGS\N’a‘\
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aS B, Y
nd when required by the saig allottee or lessee from time

to time In respect of the demised/aliotted property i.e, land,
shed etc, for securing loan for implementation of the praject:
PROVIDED HOWEVER that at any point

of Ume, the
permission sg

Issued by the Corporation shall be confined for
creation of a Spedific mortgage by the allottee or lessee with
any individual financier or consortium of financiers for the said
patch of demised land and there can be no multiple mortgages
with a single permission issued by the Corporation.
5. It is hereby mutualiy agreed by and between the parties
hereto as follows:-

0] That, if the said annual rent. hereby reserved or any
part thereof shall, at any time, be in arrear and remains unpaid
for three calendar months after the same shall have become
due (whether demanded or nat or if the Corporation shall go
into liquidation. except for the purpose of reconstruction or
amaigamation), then and in any such case it shail be lawful for
the State Government to re-enter into and upon the demised
land or any part thereof in the name of the whole and to hold
the same henceforth as if-these presents had not been made,
without prejudice to any right of action or remedy of the State
Government in respect of any antecedent breach of any of the
covenants by the Corporation herein before contained.

(i) That, upon the breach or non-observance of any of the
conditions of the deed herein granted, the State Government
may declare that the agreement has been determined and
Collector ‘or any officer or person appointed 6n that behaif by
the State Government shall be entitled to re-enter and take
passession of the demised land and of the bulldings and other
structures erected thereon and the materials thereof, as w_e!E.
as the stores and stocks:

Land O ﬂ'i;e'f;

1DCO, Bh_uban.cswar
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PROVIDED THAT before such re-
Government

intention sa to do 2nd the Corporation shal

remedy the breach or non-observance complained of within

three months from the date of such notice in which event tha

State Government shall not be entitiad to re-enter and take
passession:

PROVIDED FURTHER that in case the demised lands are
S0 resumed the Corporation shail not be entitied to any
compensation whatsoever for the demised land or the huilding
and other structures erected thereon and the mateals therepf
as wall as the stores and stocks, but shall bz at ilbesty to ente
upon the demised land and to remove all such buildings and
structures and the materials thereof as well as the stores and
stocks within nine months from the date of the termination of
the agreement failing which the Corporation shall cezse to
have any right to such buildings and structiures and the
materials thereof, as wall 2s the stores and stocks.

(iii} That, any demand for payment or nolices required *o
‘be made or given to the Corporation shall be deemed to be
suffidently made or given if sent by the State Government
through the post by registered fetier to the Corporation at the
Registered Office of the Corporation and that any nolice
required to be given to the State Govermnment shalf be desmed
to be sufficiently given if sent by the Carporation thrauch nost
by registered letter addressed to the Stale Government,
Collecdtaor and that any de;—r;and or natlze sa sent shaik pe

presumed 1o have been delivered in the usuar course of the
past,

Y

La“d 0 iﬁceh

4L TOR 1DGO, Bhubaneswar

NDARGARH

entry the State
shall give to the Corporation written notice of its

| have the right to

i
P
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r e démised ;and OoF an 3 bh
at any time requi Y part thereof be

gij:‘ing 6(six} months notice In wrl

. ting and on the expiry of the
said pericd may, through

any officer or person authorized Dy
the State Government in that behalf, re-enter ane take
possession of the said demised land or part thereof and all
buildings and structures thereon:

i
et

PROVIDED that unless surrendered by the Corporation,
except for the breach of the cavenants cortained herein or
except wher the State Government requires it for a public
purpose under no other circumstances whatsosver the State
Government shall be entitied to resume possassion o the
demised land ‘which nas been developed iiy- the Corpcration
and such cther demised land on which infrastructure has been
provded: 4

PROVIDED FURTHER that in case of such re-entry, the
Corporation shall be entitled to compensation for building/s or
other structure/s erected by it on the demised land and the
amourt of such r:ohpem:atfan shall be fixed by the Coliector
ana shall not exceed the amount (if any) paid to the Srate
Government for this land plus the present market vajue of the
buildings and ather structures erected thereon:

PROVIDED ALSO THAT in case of any dispute as to the
amount of compensation fixed by the LCollector, the
Corporation shall be entitied to appeal to the Commissioner of
the Division whoss decision shall be final, conciusive and

b%nding on the parties,

CTOR \DCO, BhutanesWar
SUNDARGARH
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THE SCH
E SCHEDULE oF PROPERTY ABOVE REFERRED TO

Name of the Viliage “—TP&%E&; —————

—— 9% ‘

Nare o e PS 8PS Ns | o

Tahasi; Mh“—-f—-—-' 18, No.77 E
D;striétw + | Lahupipara

thdd i | Sundargarh \

Khatx Nog. Plot Na. Tﬁt:! Am m Pm';m:d ‘ Kixam —i
CTes. arex in Ac

L 118 Ho4P) | 9990 36.00 Patita ‘i

1107(P} 68.75 300 | Patita J

TOTAL = 167.75 117.00 |

A IN WITNES WHEREOF, THE parties hereto have put
their hands and seals the day and year first above written.

In the presence of w:tnesses
(1) Name- ¢ p,f W

{2} Neme - C'Sﬁ'gw Ei
Address A—m»«r #\ﬂﬂ( M P bR
{ !h Ay Sigriatu -3 ghe D}g,ﬁcer
: e o
et y ? acting in the pramises for and on

-behalf of the Governor of Odisha

In the presence of witnesses:

(1) Name -~ ,_)Hfﬂ(lrﬁ t\q\'\r}fu-"’k\-odu beveady
Address - fir7(o, foorned
exm;mm#we
(2) Name- g

Address ~ -f ;9 m&s‘k

Signature of the Person/
Persons acting in the premises for
and on behaif gtc}m.cgqrpmatzon

Lan

\DCO, Bhubaneswar




08-Mar-20Z1
Co
BHUBANESWAR
THROUGHTHE o
LAND OFFICER
HEMABANTI
PATRA
o
i | R UR b
Identified by JITENDRA GOUDA Son/Wife of KHADU GOUDA of HIRAKULD SAMBAIPUR SAMBALP )4
profession  Cultivation o
Namea Shgnat " Date of Admizsion
- Execution
JITENDRA GOUDA i s, bm ot i 08 Max-202]
. :'ﬂ d‘b‘
T 080372021 Signature of Reglatering o

Endorsement of certificate of registration under section 60 Sub-Registrar,

Reglstered and true copy filed in : Office of the mu-peglsmr, BANET ~ Bona
Book Number :1|§ volumt Mumber > 4

Document Number : 11722100160

Seal : S Slﬂmmﬂfﬂegisteﬂng?

Date: 08/0372021 : u .

S— Sub-Registrar

| . Bonat
08-02-2021

http://10.150.1 5.1SOXAdmin!DSRJ’Endorscmen.ta‘PrimEndorscm{:ut.aspx?id=I 7221001...
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.Gammtlmdmmg day of 3,2 2021 handed over the possession of

illege Kapanda under Lapp 2 A% 117 {Acre ona hundred and seventeea)
Head, IDCO Rourkela Mwﬁhm. Distrlct: Sundargarh to ﬂ:e Dimonz
. ._.-%ﬂdﬂr@rhﬂhu-ictmbjectmthawﬂﬁmd

Chief Genersl Manager (Land), IDCO, Baacmens. Lo allenated in favour of

. IDCO, Bhubarn, '
of Industries and Al o WD, Bhubaneswar, for the purpose of establishment
d Allied Activities vide lease case no. 01/2020, is furnished below.

CERTIFY OF POSSESION OF LAND MA

Government Land measuring an area of Ac. 117 (Acreone hundred and seventeen) in
village Kspanda under LahuniparaTahasii, District: Sundargarh from the Tahasildar,
Lahumipara on behalf of Chief General Manager,JDCO, Bhubaneswar subject to the
realisation of Forest royalty/ Tree royalty after the Joint verification and tree
enumeration of the same for the scheduled land,

o S o\t U
LAND SCHEDULE pivisional Head _
Tahasil: Lahunipera 1DCo Rgﬁzg‘“m
Village Khata no. Flot No. Kissam - Area in acre
Kapanda 118/AJA 1104/p Patit 86.00
— ; 1107/p Patit 3100
‘ Total 117.00
e
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(COMKAI5812 g T nregy,

ar Ay NEW OPPORTUMITIES

Date: 1270472021

_ 88797 dated {7 '
o 2019 ated 17.09.2013

) Status Teport subm By Wz KA! Intemational dated 10.04.2024
Sk, .

Ret: 1) CGM/KAI58/201

o m?n‘"s > wrih reference ta the subject cited above, the State Level Singie Window
AnSarance. Autharity {SLSWCA} has "in principle” the i of Mis. |
intermational PvL. Ltd for cefg iple” approved the proposa 5. KAl
O Seling Up 1.5 MTPA Iron Ore Beneficiation plant and 1.2 MTPA
Pellet Plant at viliage Kapanda obLahunipada Tehash, Dist. Sundergarh in fts 85™ mesting
held on 06™ Aug, 2019, IPICOL had recommended 135 acres of the land for the propased
project and accordingly 1DCO has filled for land acquisition with the district administration.
~ The Tahasildar, Lahunipara has handed over possession of the Gowt. Land in favor
of 10CO on Dt 05.04:2021 subject to payment of Forest Royalty on and after demand letter
issued by Divisional Forest Officer, Rourkela. The Tahasildar, Lahunipara has issued letter
No 486 Di. 04.03.2021 to Divisional Forest Officey, Rourkela for Tree enumerstion. The tree
‘enumeration report is pending with the Divisional Forest Officer, Rourkela,

The project is listed in the XII phase of Ground breaking cersmony by Hon'ble Chief

oo 115"

dt. 1210472624

| Copy forwarded to The Chief General Manager {Land), IDCO for formation and necessary

e | promotion & Investment Corporation of Odisha Umited (1

Industria (A Govemment 0f Odisha Undertaking) )
{PICOL House, Janpath, Bhubaneswar-751022, Odish¥={i

5 +01-674-2542601-03, 2542605-06 @ +31-674-254375¢

o= cmd@iﬁvéstodisha,ord;i-nfo@invesmd‘Sha 0, @W-tnvesmdiSh-a_ofg

oY)

Minister, Odisha in the Jast week of April 2021. in view of the ahove, request yourto complete . - - —
o ihe_proposed. projectsite -and.-submit: the - repoit- to-Fahasiidar] =

il  (OF. Nitin 9. .aﬁe.; sy L
N &p): Managing Direclor




485

- K- _ 1S\
! 8] | @DISHA

et © : — - NEW OPPQRTUNITIES
L iarwarded to Collect . ‘ dt. 021
copy o clor Sunﬁergarh for information and ne cassa

ry action. A

__ g
Mana actor

Mema Ro. dt. 1210412024
Copy 1o the Direclor, Mis Kal International Pvt. Lid, Suresh Agarwal, CCC-23, Civil,
Township, Rourkela, Dist Sundargarh,Odisha-769004 for information and necessary action.

Mand:%mmdor |
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- W g pmamen, e

!
ora! { Odisha Limited (IPICOL)
: g stment Corporalion © \ _
incustrial promotion & inve t of Odisha Undertaking)

- an i
(A Governtlal, @ paneswar-751022, Odisha, India

, ath.
i ECS:" _:?ﬁszeéilzasgi _03, 2542605-06 & +91-674-2543766
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The Range Officgs ~

F-&’\ki'%ang‘g

[ FCNE i *

.!:. N v tﬁ\aliui\ M troe soamgr

VHage-Napanda. o

»

Nien in Govt, Jand measuring an ares of Ac 117.0g of
With reference to

L

bl & dlailed repart on

_— You are Instructed to cause an enquiry and
vdlage th"'hg"@‘??f‘--m“ﬁi‘f taking further action at this end e
Caeanda T i 220, i PlotNe, Kisam T Arealin Ay F
el s . ~l§{Aj§}‘ ol 11{}4;(;; T "F';;-ﬁ;‘——-«—- ——t - SE00
. S e . y 116?}1 ST e - ta -
2 ¥ Pant i 31.00
—— i Totak '
1. Whether there s any plantation in the applied area. 1 ' |
2. iled i & -
_QEK;BI ed t_ree enumeration list of (he applied area be submitted, Plot wise, spedes, dass wise
& girth wise with the joi

_ d th th nt signature of Revenue, Forest & Lease Holdesy,)if there is tree growth.
The detailed tree snumeration list will include all trees with GBH amang other details as said
above, all poles with details etc, |

Details of the endangered fNors & fauna existing in the area.

Specific observation of the Range Officer, fram forestry {flora & fauna) point of view. The lenter
of Tahasildar, Lahunipada & ‘Managing Director, IDCC, Bhubaneswar are enclosed. for your
ready reference. :

arest Officer}
: - . T»Kourkela Forest Division.
Memo _No&.gmlf C.onl3.84-2021

Copy forwarded fto the Asst Cpnservator of FOT&S_IS'EAﬁnJi Rourkela Division er
iformation and necessary action. He is asked to make thorough supervision of enumeration work catried
out by Range officer concerned with Revenue officials.

Divisionatftrestofficer) ql q"ll
. caBourkela Forest Divisian. -
Memo Noid 2.4/ o0 19042021

e et e a T o epairada or formalion & necesan o Wil
reference to his letter Ng.486 41.04,03,2021; He 5 requeRed To PaLIE BRI INY RY“HRLIEY; {Re ete
the Range Officer, Banki

Cern
or jaint verification of the granted lease area.
P | 1 .
Division fic \ _
A c 201 ‘+Rourkela Forest Division. (‘1 Q22
Memo NQQ‘J“idnu'lQL{ 20 .

Copy forwarded to the Chief -Geﬂer_al Manager{Land} Odisha industrial Infrastructue
jopment Cerperation(iDCO), Bhubaneswar for kind information &, necessary a
Deve

clion, L}w 'E &
o ‘\5& '

Gt
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_ Hemabanti Patra, OAS(JB) id
_ €o |

Lond Officer

Yriu? fanee by gro @E iSH’ \

UNEITAGTE |\ Fo appaATUNITIES

IDCOHO:PRAILAEIND. 7, /
BALAEINO.7751/2019-2021 {»f” g
. Date: -9 ﬂj]
® FU5¢ 26-94-2
The Divislonal Head,
IDCO Rourkela Division, Dist-Sundargarh.

Subi~  Join
t verification and Tree Enumeration of the Govt 1and measuring AC. 117.60 i

village-Kapanda under lahunipara Tahasil in the District of Sundargarh-

Refi-  Letler No.2739 dtd.19.04.21 of Divisional Forest Officer, Rourkela Forest
Division.

Sir,

In in\iiti-ng a reference to the subject cited above,. 1 amn to state that you are
directed to attend the Joint verification and Tree Enumeration work of Govt leased out
land measuring AC.117.00 in yillage-Kapanda under Lahunipara Tahasil in the pistrict of
Sundargarh along with Tahasildar, Revenue Staff and Ranga Officer, Banki range oft the
date as will be decided by Tahasfidar/Range Officer. The copy of the letter memo
no.2739 dud.19.04. 21 is enclosed herewith for kind reference.

This is for information & necessary action.
Yours fatthfully
q_cl«]

Land Office
L D[_i 20‘2’ [DCO, Bhubaneswar
Memnﬂo %Hé ngae 2 _
Copy submi =d to Tahasildar, Lakunipara, stt«Sundargarthwisional Forest
Officer, Rourkela Forest Division,Dist -t-Sundargarh for kind informabo%/ o
\ 4

tand OF )

Odishoe ladustrial infrastsuciure Development
£ Gowemmaent of Odhna Undertoking) COTporQﬂcm
DEO. Land Divisan, 1DCO Towes. Jonpain, Bhubonas~or « 751022, O
isha. INDIA

bl




FFICE OF THE DIVISionaL
ROURKELA FOREST UMBI{?

| “ . ICIS S ST
REST O_F?i(.’ﬂ.ﬁ; CUM WILDILIFE WARDEN

o, G661, BION, ROURE
e WO _.Mﬁﬁﬁﬂ« Fax No. 0661250100 SUNDARGARH, ODISEHA
o el s il Ty - o . . L
eiter NQ,EJL&E_-; AF {Mise yafy T :/Efz“g; === Fuhentede -
The Tahasildar,
Lahunipara.
Sulbe c i '
Sub gssgs:;;;m of cost of trees arises alter joind verification and enymeration in
oviland measuring an area of Ac.i17.00 of villnge-kapanda.
Ref: Your fetter No. 1255 dt 23.05.3021.
S

With reference to your letter no. en the s_uhj_:jci cited zbove, the assessment of cost of

trees anses after Joint verification and énumuaiiﬁn- iz fumished below for your information and

PR BN

AN
L.

necessary action.
\1}0 E Trem ‘ Mo, of Trees! Ha _Amount _ ‘Remarks J:
j Rovalty 5856 nos trees RCI5.48781.00 | Calculation shectanached
* Total I ‘ a;.;z_,m?s 1.00 o
{ OWP Plantation 25 fia {overlapping area Rs.27,31,453.94 Caleulaton sheer amached s
: ' 14.0987 1937385 . |
i ANR Plamation 100 ha {overiapping arcs Re.17.26,801.40 . Calculation sheet zimched
2 29,7079 58126/-) : . .
| Towl 1 Redi 5825534 | ]
G, Total Rs.57.07,036.34 E
f ) i . or
LJ_/_}’_ , Rs. 57,07,036.00 -

Divisional 251 FCRT, ‘e J C%I "
o Y-C Rourkela Division. EE2A
Menio NO. 35673 o e f2e ¢/ -

; Sitted 10 the Collecior, Sundargarh/Sub-Collector, Benat for favour of
formation an dczii:lfﬁ@ sciion with referenee o meme No.1336 4123 062021 of Tahasildar.
o 353r¥ : .

Lahunipara.

Divisional Forest
Rourkela Division

o vo B9 ER Sl otfztu _
Copy sub;nimzﬂ o the TOM. IDCO. Bhubaneswar for information snd aecessary

action with reference fo memo No.1257 di.2306.2021 of Tahastldar, Lahunip:
It 3

Divistonal zﬁst mc@éi %}2@1

Wge{a Division.

G &52{’&&‘%{ 'i\%

N
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The Chlef General Manager,
DCO, Bhubaneswar

.. . ) * :
Sub: Deposit ﬂf Rfvai'_cy and Cost of plantation of trees arises after joint verification and ]

enumeration in Govt. land measuring an area of Ac. 117.00 of viflage-Kapanda. ;
Ref:- Letter No. 3866/4F {Misc) did, 24.06.2021 of Divisional Forest Officer, Rourkelz Division. |
Sir,

In inviting a kind reference ta the letter on the subject cited above, | am to say that the
assessmernit of Cost of trees arises after. joint verification and enumeration in Govt. land measuring an

area of Ac. 117.00 of village-Kapanda has been furnished by the Divisional Forest Officer, Rourkela
Division vide above mentioned letter.

- O
bl G)\Q Hence you are requested to deposit the assessed amount as calculated follows ta the
)9.‘{0 roncerned authority within 07 days.
CALCULATION SHEET
bt Item No, of Trees/Ha. Arnount To whom it may be paid
| No. ‘
1 Royalty | 5856 nos. trees Re. 12, 48, 781.00 Tehsildar, Lahunipara
2 QWP Plantation 25 ha. {overlapping area Rs. 27,31, 453.594 Divisional Forest Officer,
14,0987 @ 193738/ Rourkela Division
3, | ANR Piantation 100 ha. {overiapping area Rs. 17, 26, 20140 -do-
29.707% @ 58126/}

The Memo No. 3868/4F {Misc} dtd. 24.06.2021 of Divisional Forest Officer, Rourkela
Division to your office may be refered.
Yours faithfully,

,.R\L/

Ax
};e ilgfar, talunipara.

5\% MemoNo. |2H] o 85.06.202] '/a{m’v\

Copy submitted to the Colléctor, Sundargarh/ Sub-Collector, Bonai for favour of kind
information and necessary action.

vemoto. /272 o RS.0¢.20n) B

Copy submitted to the Divisional Forest Officer, Rourkela Division for
I [}
reference to Letter No. 3866/4F {Misc) dtd. 24.06.2021. information with

»( o
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- mi. Hemabani! pej : N
%&3 fand 0;::&? 1;(?(‘; ggfgéngii:{ (18} ' dto : \‘3 3
NO: HO: PRARAE. 7751419 /2 9’ e Hew ‘””-ﬂ’rum@
To f Date: ! 9 .& .
MIS: KAl Intemetional pyj, {14 77—725 2

Suresh Agrawal, g -

- Ca.c . BY REGD posy
Rourkela. Districy: Sundarg A Township,
Odisha-765004, arh,

Subn Request for g ‘ _
- ceposht of Royatty ang .
enumeration in Gowt . cost of plantation of ¢ _ !
the distri p V. tand measuring Ac 147,09 In Village iz ::” “H_ foint vesification and
<t of Sundargarh for eatablishment | [Fapanda under Lahunipara Tahasit in

Sundargarh has been fumished by the Divisional Faorest Officer, Rourkela Division. The datais of ssessment

as follows:

SiNo | Item Mo, of Treeshia | Amount {In Rs.)

1. ] Royalty 5856 nos. of Trees, 12,48,781.0¢

z | OWP Plantation 25 Fa {overdapping area 27,31,453.54

14.0987 @ 1937385

3 “ANR Plantation 100 ha. (overiapping area 297079 { 17,26,801 .40
581264}
Total: 57,07,036.34 or

&,07,036.80
r 10% Admn, Charges of 5,70,704.06 -
1IDCO

Grand Total: 62,77,.740.06

Therefore, you are reqeested to deposit an amount of Re. §2,77,740.00 /{Rupees Sixty’ two
lakd seventy seven thousand ssven hundred forly) only towards payrment of iree cost and other chusges
as detaied above for leased out Government land maasuring Ac 11700 in village Kapanda under Lahunipara
Tahasil in the district of Sundargrarh with IDCO at an early date.

The deposit may be made - In shape of Demand Dealt in favour of "Orissa Industrial Infrastructure
Development Corporation” payable al Bhubaneswar) or theough RTGS- Bank- ICICI, Bapuii Nagar Branch,
FsC Cad‘e—I 1CICD002598, Branch Coda-02598, AIC. Na:253805000108, MICR-751229022. Balance amount, E
if any, shali be communicated at the subsequent demand. You are reguested to deduct. TDS on admn.

Charges of DGO, IDCO Pan No Js AAATOU246N. R
Yours faithh
Y- Tt -
\l'l I
Land O} \
10C0, Bhubaneswar
W P.T.0.
X
Odizha Indusiial infrostructure Development Corporation \
(A Gowernmant ol le;\a trderiaking| Xf,ff .
i ision, GO Tower. Janpalh, BRbcneiwor = TS5 1022, Odisng, INOIA ,
N 29 - DaT4 2544160, 2540870 |For2542958 7 2541982 ' v {

commigndBidaging INQaIR MOhoNlYEineo i | w wwwe ldeg.in

R
C%
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s OdESha ]nd - )
4 - ustrial inf
1Jb 1 Ibco ﬁfmctum Development Corporation A
o Towar, Janpath Bhub 3’(>
- \ed und » Bhubaneswar - 22 i}
incorporsted undet the Orissg Industrg InftBstnuciyra D
o avalopmant Comoration Act, 1980 (Orlssa Act, 1 of tga1)
[+ HO (01) u
s — ______ MONEYRECEPT ORIGINAL
: B9Y MR, Dais
.Dats 2 150712001 R
. St aceip Mods @ BARK
. g::;‘;j{.‘: ERNATIONAL PRIVATE LUMITED, Rourkets, ODISHA
N Amountre (Rupass Sixly Two Lakh Sixty Six Thousand Thiae Hundred Twenty Fiva ony) !
: TecelVed against Trse cost & IDCO Admin eharges wide fla No. LAE.7781119 N3
— INSTRUMENT DETAILS
nstr. No Amourd (R8s}  Inatr. Date Dtawn On Bank
NIRTGS 626532500  14mirzozt ICICI Bank Ltd.
— _ TRANSACTION DETAILS
Account Code & Name Project Code & Name.  Work Code & Name Debit{Rs.) Credit (R}
512001 | 1.Tax Deduction AT 1039 | LAOF KAl None 11415400 g.00
SOURCL NTE!LNAT}QNAL
PRIVATE LIMITED IN VILL.
RAIKELA , LAHUNIPADA,
SUNDARGARH _
302009 | ADVANCE AGAINST 1033 ] LA OF KAl N 0.00 3.70.704.00
IDCO _CHARGES mrs&mmmxﬁ one
] PRIVATE LIMITED IN VILL.
RAIMELA , LAHUNIPADA,
SUNDARGARH
301016 | OTHER DEPOSITS 1039 | LA OF KAl ‘Nore 000 570703600
{STRUCTURE COST, TREE INTERNATIONAL .
IGROWTH, EXGRATIA Elc.) PRIVATE LBITED 1N VILL.
‘ RAJKELA , LAHUNIPADA,
SUNDARGARH -
+  Total Amount : 11.415.60 EZTI.T40.00
Note:  Cheques are subject to Resiization.
Receipt towands processing fees are not refundable.
‘Cashier / Accountant cer N arge
L'
\ S N D? e R 4—*\
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IDCO:HO:P&A:LAE:]
Ioe BAILAE:ING.7227/2017-21 /2500  pate: O 3/ "8/2" zf
The Divisicnal Forest Officer W
Rourkela Divisian,DisbSun&argam

Sub: Deposit: oW
r;pzzt fg funds tqwa—rds payment of OWP Plantation & ANR Plantation in
" hp t o Govt Tand measuring Ac.117.00 in village Kapanda under
Lahunipara Tahasil in the District of Sundargarh.

Ref: i) Letter no.1270 dd.25.06.2021 of Tahasildar,Lahunipara.
it) Your Letter No.3866 dtd.24.06.21 B

I 3N Lo

Sir,

In inviting a reference to the subject dited above, I am endlosing herewith
Demand Draft bearing No.539202 dtd.02.08.21 of SBI, drawee Branch Rourkela for
Rs.4458255 (Rupees forty four lahk fifty eight thousand two hundred fifty five))
towards payment of OWP Plantation (25 ha (overiapping area 14.0987 @193738/-) 5
& ANR Plantation (100 ha (uvertappihg area 29.7079 @ 58126/-) in respect of Govt '
land measuring AC.117.00 in village Kapanda under Lzhunipara Tahasil in the
District of Sundargarh for establishment of Industries.

Receipt of the same may kindly be acknowledged

v

Yours faithfully
. REL
Encl: As above (D.D. No.539202 dtd.02.08.2021 } Mﬂ
Land Dfficer,
-  IDCO, Bhubaneswar -
Memo Nb..._j&.g.gz.-...m....f Date ,"g/é?/g 271 |
Copy submitted to the District Magidtrate & Collector, sundargarh For favour
of kind information. Wdﬂ
Land Oﬂicl,

Memo NO...... /2512’2-..,..; Date 42“, «g.g.y Zf& ..... g

Copy to the Chief ‘General Manager {Firfance)/Tahasildar, - Lahunipara, Dist-
sundargarh / Divisional Head, 10CO Rourkela Division/ Manager {(Finance), IDCO,:

Land Section for information. m \tr\
Land oﬂ’ler
12.60% _ome . 02/ 081297 ..

Memo H‘on-_'..- o - e - e . ;
Copy to M/s. Kai International pyt Limited, Suresh Agrawal, CCC-23, Civil

Township, Rourkeia District-Sundargach (Qdisha -~ 765004 for information &

necessary action. E/&ff( 1)
1L

Qdlshga industial Infrastruciure bevelopment Caorporailon
(A Govemmen ol Odhiha Undettoking]

IGEO. Lana Dividon, IDCO faweids, Jonpalt, Bhoanemwl - 751022, Ouiha, INDIA
B +91- Do74 2544180, 25400707 | Far 2542934 / 25431962

T parmongRido iy ysli e oty SO 1) | e wwew IACG N
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IDCO: HO:PRA:LAEINO,7751/2019-21 /,252%’ Date: 0%’&/ y
To | |

The Tahaslidar,

Lahunipara, Dist-Sundargarh..

Sub: Deposit of funds towards payment of Royalty In respect of Govt land
measuring Ac.117.00 in vitlage Kapanda under Lahunipara TahasH In the
District of Sundargarh.

Ref:  Your Letter no.1270 dd.25.06.2021.
Sir,

In inviting reference to the subject cited above, it s to- intimate that the
payment of Royalty In respect of Govt land measuring Ac.117.00 in village Kapanda
under Llahunipara Tahasil in the District of Sundargarh amounting to
Rs5.12,48,781/~ (Rupees twelve fakh forty eight thousand seven hur_xdred eighty
one) cnly has been deposited through RTGS on dtd.02.08.2021 in Account
No.31087850752, IFSC Code No.SBINOOO3610 of Lahunipara ADB{SBI}, Dist-
Sundargarh.

This is for information & necessary action.

Yours Faithfully

Ao
Land Oﬁ"

>

Odisha Indusiilal Infrastruciure Development Corposaiian
1A Government ol Odisha Undettaking]
O, Lond Division, IDCC Towets, Jonpoi Bhivbaneswar - 731022, Odithe: INDIA
BT +§1- 0674 2544180 2540820 1 FOR 2542934 / 2541987
L) Voo ind b n ooy Mt 1 e wowav ideg s

——
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gaiqun Kumar DthAS(sAG) T -5(7 - i , \q/a/ (
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No. IDCO/HO/P&A-LA-E- 512019 P WEW OPPORTUNITIES

Ne 2 D68 ?_ Date: | '
F B8
M/s. KAl International pyt Limited, | % ZgZ/

Suresh Agrawal, CCC-23, it Township,

1 R k D’ist i ‘5 ;E -

Sub: Al
Ka:;lg;l:ent. of Govt. land measuring an area of Ac.117.00 in viflage
estabiish ur:td:; Lahunipare Tahasll of Sundargark District for
: ment of Industries le. to set up of lron Ore Beneficiation Plant of
1.50 MTPA. ’

Ref: - Your Applicationno.nil did.21.10.2019

Sir,

In pursuanice to your application No.nil dtd 21.10.2019 and recommendation of
IPICOL letter No.6797 dtd.17,09.2019 , we hereby allot the leased out Government fand
measnﬁng an area Ac 117.00 in village Kapanda under Lahunipara TahasH in the district of
Sundargarh more fully described in the schedule below in your favour for
establishment of Industries i.e. to set up of [ron Ore Beneficiation Plant of 1.50 MTPA
in. Phase-l by M/s.KA! International Pvt Limited on the following terms and

conditions:
01 { You have already made total payment of Rs.21805272.00 (Rupees two crore nineteen

lakhs six thousand two hundred seventy two | only towards land cost & other dues in respect
of leased out Govtland measuring an zrea AcI17.00 in village Kapanda under

{zhuniparaTahasil in the district of Sundargarh.

| 02 | The land is allotted on leasehold basis for a period of 90{ninety) years.
03 | The land shall be utilized for establishment of Industries ie. to set up of Iron Gre |
Beneficiation Plant of 1.50 MTPA in Phase-l in village- Kapanda under Lahunipara
Tahasil, in the District of Sundargarh only arid shall not be sub-leased for any purpose

to any other institution / individual.

[FLATE———

04 | The allottee will have to pay the annual renl of the demised land amouting to
Rs.240201/- (Rupees two lakh forty thousand two hundred one) only in respect of
Govt. land measuring an area Ac 117.00 in village Kapanda under LahuniparaTahasil in the l
district of Sundargarh along with applicable GST of Rs.......{to be detided). The above rate i

will be subject to revision consequent upon the appropriate decision taken by the

. . :!
concerned Revenue Authority from time to time. The allottee will have to pay the i
j

ﬂ‘b/ Pagelof g
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7 ditferential land dues if ame T
. . R #&S i any, o be decided in future, if project / Industries fSB?Ej% be
A under Negativelist as per IPR'2015 o *

l 05

A3

v

£

F.o.r ;31-"}’ construction or addition ot alternation to the existing building and for any
- additional construction, you shall submit the build ing plans and shall take up such
'm!_wthﬁen' addition, alternation ot additional construction anly after obtaining
approval of IDCO/ appropriate authority. |
.- The allottee shall abide by the guidelines of the Govt. in Energy Department/
GEDCOL and any revision thereto from time to time,

The allottee shall obtain necessary dlearances from the State Poliution Control Board
for establishment of proposed project on the allotted fand before taking up any civil
construction / industrial activities and will maintain the environmental balance which
‘might be required at the time of commission of Industries.

08 a) The allottee shall also have to.abide by all the applicable environment related
- laws / rules & regulations which are existing and which may be framed by the
competent authority from time to time.

bjThe liquid effluent discharge of / from the industries must meet OSPCB

prescribed norms. '
09 | The allottee shall have obtained clearance from Ministry of Environment and Forest, |
Government of India. The allottee shall abide by the provisions of prevailing forest

laws, rule & guidelines issued by the State / Central Govt. from time to time.

10 | The allottes shall abide by the provisions of OIIDC Act, 1980 and rules / regulations’
made there under, including: .the_ﬁecis_ion of the Board from time to ﬁﬂle;'Thé allotize
<hall also have to abide by all the terms and conditions enumerated in the Deed of |
Agreement executed between the Collector, Sundargarh and IDCO vide
Ne.11722100160 dt.08.03.21 Ac 117.00 in village Kapanda under Lahunipara Tahasil ,in the |
district of Sundargarh including terms and conditions stipulated made by [IAC,
SLSWCA & HLCA.

T1The aliotes will take possession of the property on “as it is" condition and no Further
‘demand 'fdr'an_j.r 'dé?eiopmenf-such as earth filing, raisin_g and the levelling etc. shall be |
entertained. Any other improvement or development is purely at the resporsibility of
the allottee.

12 { The allotitee shall not transfer his right / title / interest in land either inl part or in full
| including change of the constitution of the company without prior written pecmission
of IDCO.

W page Zof & -
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b %'An agreement to lease shall pe 2? -
ECof’?Dration (H}CO) ' uted by the al

j !

for implementation of ! lottee/ cntrc_pr‘é&%?with
in prescribed profarma (Profgrm of the project within the moratorium period
/ | over possession. T rma:b) of fand regulation 2016 of [DCO before taking
i s ! he cost of the execulion of agreement shall be borne by allottee. |

After timely implen :
'théu Cor ¥ ‘_'f‘piemcnmﬁm‘-”f the project, lease deed wil! be executed between
Orporation and alloltec for 90 (ninety] years from the daté of

? sx_éﬁaﬂmm’m‘ of ‘handing over of the land or for the balance lease period a3
appropriate.

| The allotiee mll have to start Civil Construction on the aflotted land within six
month and utilize the land and start commercial production within 3 (lhree) years
from taking over possession, atherwise the same shall revert back to [DCO free from

all encumbrances.

F’E- \ ;l’he' aliottee shall submit the following documents before execution of agreement to |
ease.

E} Copy of Certificate of Incorporatior.

)} Copy of Article/ Memorandum of Association.

) A certified copy of the resolution passed by Board of Directors/ Trustees accepting

the terms and conditions of this letter and authorizing any of your Director /

Representative to execute the Agreement to Jease & take over possession of
~ allotted land from IDCO on behalf of your compary. _

|d) An affidavit regarding present and permanent address of the Directors/ Trustees
~ of the company- o ,

) An affidavit of permanent & present address of the authorizing officer, who will |
_execute the Agreernent to lease with IDCO.

lp A brief profile of your project.

g) Submission of consolidated map of your project. _

h) An undertaking to the effect that, the project area is within the administrative |
approval of Industries Department, Government of Odisha; to obtain land through |
IDCO by acquisition / alienation, ot purchased the private land from the public
through himself in the name of the Company and not encroached any Govt: tand / |
private land.

17 | The allottee shall make necessary provisions for peripheral development along with '
provisions for ancillary industries development at their own cost. These provisions |

chall have to be mcorporat\éd in your project report.if not provided.

I8 | The allottee shall make provisions for internal infrastructure development of allotted

larid including arrangement of roads, water supply and electricity for the project at

t their own cost. 11
i

\ 12 | The allottee shall make necessary provisions for adequate soit conservation and rain

water harvesting structures therein to establish rain water conservation and |

e ——

page3of 6
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harvesting system. ~ 58 -

Possession of lang.

part of it, is not utilized fully for the.

T

if construction work is net Started

thin 6elx) mo
have been cancelleyd al the end of 4 ) ks

the lease will be deemed tg |
{sl

x) month period. Further, if the land or any

purpose § _
period of 5 {five) years, TPose for which it is sanctioned within |

'. the Ministry of Environment & Forest.

the same shal] revert to IDCO free from all encumbrances.

, (private or Bovernment or both) is interspersed with forest
and, the Project authorities 41

allow free access to the local community il the same is

In case the project land

ali i
tenated in your favour after obtaining due approval of the diversion praposal by

24

In case of Government land for felling of trees, enumeration of the number of trees |
shall be done and necessary cost shall be deposited with the gavernment. In case of

Tequired private land, necessary clearance of the kocal DFO shall be obtained by the
Project authority before felling of trees.

The allottee shall have to abide by the decision, guidelines issued by the Govt.
regarding employment & rehabilitation of displaced families. The rehabilitation site
shall be kept at a reasonable distance from the reserve [ protected areas and the

oustees shall be provided with necessary agriculture & grazing land for sustenance.

. Control Authority.

Due opportunity shall be provided to the local people to express their views in Gram
Sabha meeting in the scheduled area & public hearing shall be made by the Pollution

No waste water of the industry shall be released to the Reservoir / River. The user
agency shall follow the guidelines of the Poliution Control Board.

| Government.

The allottee shall abide by the terms and conditions of Mo, if executed with State

The allottee shall develop green belt around the project site as per the detail
conditions specified in the clearance issued by the MOEF & State Pollution Control
Board {(SPCB).

29

The allottee shall transfer the land along the State Highway to the state govt. as per
requirement for development of common infrastructure/ public purpose, through gift |
deed, if desired by Govt. in future.

The allottee shall be 1,31;;3 to pay the cost: of standing trees standing over the leased

ﬂ‘?/ }q, Page dof b
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mnd as
3 required by the District Administration.

A0
17

" n addition to the ab o
| ove conditions the conditions imposed by Ministry of Coal, for

clearance / consent i e _
| nt issued by MOEF Government of India & State Pollution

1 . _
. allocation of Coa -k in the District o
\ Coal block in the District of Sundargarh and conditions stipulated in
\ Control Board, Odisha will be strictly adhered to.

he allottee shall have to take necessary clearance of the focal DFO before felling of

trees, if any, i o S |
ees, if any, in case of both acquired private and Government land allotted in your

favour.

The. allottee shall pay any such sum towards land cost of the demised land
demanded by the lessor consequent upon the lessor being required to pay more€

towards the compensation under the provision of Land Acquisition Act or in
pursuance of the orders of Civil Court or any other authority enhancing the amount
of ccmpensahon awarded by the Collector or other dues lawfully payable under the
whatsoever. You shall agree and

expenses incurred by TDCO towards

land acquisition: proceedings or .any reasons w
sundertake to reimburse IDCO any sums Of |
_ payment of the higher cost or. otherwise as may be ass

pay any other adrrissible Govt dues as point out by audit agency like CAG efc.

Further the allottee shall have to pay Hi the differential land cost if any, to be decided in

future; if found tobe in negative list.

essed. The allottee shall also |.

The allottee shall abide the decisions of the Rehabilitation and Periphery
ry Comumittee (RPDAC) from time lo time regarding

Development Adv:sc
rehabilitation and employment of displaced families and also abide by the guideiines

/ direction of
rehabilitation of displaced families.

Government of Odisha and other appropriate aithorities regardmg '

A _
35 | That the allottee shall submik: detailed mfcrmanonj status of the project as mentioned

in GoiPAS,
GoiPAS site by 31% March every year-

e
3 | In the event of breach of any of the terms and
cancelled and the deeds executed, if any,

above, allotment in question shall stand

allotted land within 15 days from the date of cancellation failing which the allotte®

shall be evicted - from the
Act.1981/OPP (EUO) Act, 1972
[ —

{4 page 5 0f 6
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alongwith stabus of credit-an employment uploadmg the same in the

conditions of the allotment stipulated |

| with you shall also be cancelled. The allottee shall ‘hand over possessmn of the

demised property under the provisions of olDC

~4G8
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LAND SCHEDULE
Name of the Village . |Kapanda
Name of the P.5 & P.S.No : | Gurundla, No.77
Tahastl ;| Lshunlpara
District + | Sundargarh -~
)
o Total Arealn Proposed . ‘ ]
¥hata No. Plat No. _ Kiesam
Acres. area [n Ac
N4lP) - | 9980 o0 -~ | Ppatita?
nsaa) <~ : 7
1107P) & 68.75 - je0 | Pettd
TOTAL= €775 | 117007
BY ORDER OF CMD

Managemen 1t Department / Addl. Secretary to Govern dusts .
/ Addl. Secretary to Government, Steel & Mines Pepartment/ District Magistrate &
Collector, Sundargarh/ Copy ©

necessary acton.

Memo No. Z%ff? /Dated. %.ﬁ >
Copy to Chief’ Manager, Finance, IDC

Rourkela Division for information and necessary action. |

V

Tahasildar, Lahunipar

page 6ofb
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}ya Kumar Dash
el Genergl Manag

1AS(5AG)
e (Lang)

CDRRIG‘EN DUM
..

No. ID CO/HG!P&A-LA-E- 7751/2919—21

To

/13062 bue 12/0&] 202
T MK Internationg) Pt Uimiteg,

Suresh Agrawa), CCC., Civll Townghi
gl Sunﬂargarh{ﬂd!sha#ﬁ%ﬁﬂ'
}

[Mail 1ti-i'nfo@g mugkaiinga.:om_

Sub: This office letter ho.12687 DTD.06.08.2021
Sir,
In partial medification of this office letter no.12687
mentiﬂnéd in the allotment etter may be read as
MIPA in Phase

dtd.06.08.21, the detajls

“Iron Ore Beneficiation Plant of 1.50
-L and Pellet Plant of 1.29 MTPA in Phase-[t”

in place of “Iron Ore
Beneficiation Plant of 1.50 MTPA in Phase-1.”

All other provisions contained in the aforesaid order stand unaltered.

f faithfully,

_ "] 2 ent, Industries Department
/ AddL Secretary to Government, Steel & Mines Departrnent/ District Magistrate &
Collector, Sundarga:h,f Copy to Tahasildar, Lahuns
necessary action,

Memo No. 05 ated., / ;
Copy to Chief Gener Manager, Fi '

Rourkela Division for information

o\\ |
}
A
&Y vk
E\‘% N e
WEN
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HEW DPPOATUN{TIES

IDCO:HO:PRA:LAE.
&A.LAE.No-wsifzaxs-n 17 .
To 3593" Date: -’L?‘”IZ‘L,

we.
e At International v Lteg
Dist-Sungus Tawnship, Rourkela

undargarh (Mat [d-Infor@ar )

‘measurlng- an area of Ac.117.00 In village—Kapanda
o set up of Trop of Sundargarh District for establishment of Industries
. n Ore Beneficiation Plant of 1.50 MTPA

Sub:-  Aliotment of Govt land

_?nder Lahunipara Tahasi
B,

Ref- (?}Tétst:rm;: gggﬁgtégtte;_ f6.12687 dtd.06.08,2021
Sir, . d.08.10.2021 of DFO, Rourkela Forest Division.

With reference to the subject cited above, 1 am directed to intimate that IDCO has
allotted Govt land measuring Ac.117.00 in village-Kapanda under Lahunipara Tahasil in
the district of Sundargarh vide allotment letter no.12687 dtd.06.08.2021. As per your
request vide letter dated 06.09.2021, the agreement to lease between IDCO and M/s.
KAI International Private Limited Is under procéss at IDCO. However, in the meantime
the Hon'ble National Green Tribunal {NGT) Eastern Zone Bench, Kolkata has passed an
order dtd.08.10.21 in connection to Original Application r0.94//2021/EZ, Chittaranjan
Mahanta and others Vrs State of Odisha & others that, no ‘construction and felling of
tress shall be made at the site in question i.e. { Khat2 No.118, {AJA) Piot No.1104/(P}
and 1107/(P) by Respondent No.9, M/s.KAI International Private Limited induding
boundary wall etc. till all necessary dearances are granted by the MoEF & CC and other
authorities till further order.

As precondition to execution of Agreement to lease, you are requested to submit
an undertaking in compliance to the above order of Hon'ble National Green Tribunal
{NGT) Eastern Zone Bench, Kolkata within 15 days of receipt of this Jetter.

This is for information & Recessary action.

Yours faithfully
k " :
" —atial

Larnd Officer *
IDCC: BBSR

- -

Memo No. . fDate: i
Copy Submit od to the Divisional Forest Officer, Rourkela Division, Dist-Sundargarh t

for Information with reference to his letter no.5340 dtd.08.10.2021.

Bl

Land Officer
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To,
Date ;- 29.12,2021
The Land Officer
iDCO
Bhubaneswar

Sub :- Submission of UNDERTAKING
Ref :- Your letter No. IDCO:HO:PRA:LAE:-NO-7751/2019-21/23507 Dt. 28.12.2021

Respected Madam,

With reference to the subject cited above we hereby UNDERTAKE THAT ™ we
had already stop all activity in site after receiving order from the Hon'ble National
Green Tribunal { NGT) Eastern Zone Bench, Kolkata Dtd. 08.10.2021 in connection ta
Original Application no. 94/2021/E2Z, Chittaranjan Mahanta and others Vrs State of
Odisha & others”. '

we further UNDERTAKE THAT “will not start any activity in allotted site until we
receive all necessary clearances from MoEF & CC and order from Hon'ble National
Green Tribunal { NGT) Eastern Zone Bench, Kolkata ™.

This is for your kind information and necessary action please.

Thanking:fou,_

Yours faithfully,
ForK Al international Pvt Ltd.

furt By
Suresh Agarwal
Director

CC : the Divisional Forest Officer, Rourkela Division

QN No. : 131 11000F 205 "FT100%5 4/
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An  Agreement made at
124 Apxi s year-2022.

BETWEEN THE ODISHA INDUSTRIAL INFRASTRUCTURE
DEVELOPMENT CORPORATION a corporation constituted and operated by the
state of Odisha under the ODISHA INDUSTRIAL INFRASTRUCTURE
DEVELOPMENT CORPORATION Act, 1980 (Odisha Act 1 of 1980) and having its
Head Office at IDCO Tower, lanpath, Bhubaneswar, Odisha, Pin-751022,
represented by the incumbent Land Officer, IDCC Bhubaneswar, In-charge of
Sundargarh District hereinafter called the “Licensor” / “Grantor” (which
expression shall unless the context does not so admit, include its successors and
assigns) of the ONE PART. £mt Hewabasr Vofra
Poolhay iy 9252 75027727
Lond Ofpreay, 1DCO, BBIR

Land Officer,
IDCO, Bhubaneswar

it
/é(,{,wz-‘ 4’ ;

3. Director Page 1 of 10
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AND

“M/s.KAI International Private Limited” represented by Suresh
Agarwal Son of late Ram Bialsh Agarwal aged about 41 years, - Permanent
‘address - P-23, Civil Township, Rourkela , Dist- Sundargarh (Qdisha-769004}
8 Present Address — P-23, Civil Township, Rourkela , Dist- Sundargarh
(Odisha-769004) who has been authorized to sign & execute the document and
all other related matter including taking over possession and execution of
Agreement to Lease with IDCO in respect of allotted land on behalf of the
‘Company, * M/s.KAI International Private Limited” incorporated under the
companies Act 1956 {No.1 f 1956) / Director / Proprietorship / Partnership, and
having its registered / Corporate office at registered office ~ CCC-23, Civil
Township Rourkela, Dist-Sundargarh, Odisha - 765004, India and having its
works unit M/s.KAI International Private Limited, Unit - for establishment
of industries .e. Iron Ore Beneficiation Plant of 1.50 MTPA in Phase-I and Pellet
Plant of 1.20 MTPA in Phase-I1, in village-Kapanda, Tahasil-Lahunipara, Dist-
Sundargarh in the State of Odisha and local office - at Kapanda, Tahasil-
Lahunipara, Dist-Sundargarh carrying on business in partnership / as proprietors
in the firm-name and style “M/s.KAl International Private Limited having
his / their office / place of business at Kapanda, Tahasil-Lahunipara, Dist-
Sundargarh {Odisha) hereinafter calied the Llicensee / Licensees ({which
expression shall unless the context does not so admit, include its
successor/successars in business/ is/their survivors or survivor and the heirs,

executers and permitted assigns) of the OTHER PART.

KAI International Pvt. Ltd; ¢

cef, P G
4 Offi eswal /jw ﬁ

\DCO, Bhuba? Director F292 20f 10
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The "licensor” and the “Licensee” are (hereinafter together always
referred to as the “Parties” and are individually, when necessary, referred to as
“Party}”.

WHEREAS the Licensee/Licensees has/have applied to the Grantor/
Licensor for the grant to him/them/herfit of a lease of the iand and
premises hereinafter described, which the Grantor/Licensor has agreed to
grant to him upon certain terms and conditions vide allotment Lr. No.
1DCO: HO:P&A: LAE: 775172019 /7 12687 dtd.06.08.2021 & corrigendum
order no.13062 dtd.12.08.21 for Ac.117.00 in village- Kapanda under

Lahunipara Tahasil in the District of Sundargarh AND WHEREAS before
signing this Agreement, the Licensee/Licensees has/have paid the sum of
Rs.21906272/- (Rupees two crore nineteen lakh six thousand two
hundred seventy two only). The detail payment is mentioned below:

* Land Cost | Assessment | Annual Rent |  10%IDCO GST on IDCO Grand Totzl

: of Tree Admn. Admn. Charges {in Rs.)

; Cost Charges on | B Annual Rent

j - {1+2} .

1 2 : 3 4 5 5

: 13725504 5707036 240201 1943254 290277 | 21906272.00

land cost & other dues - Rs.15628532.00 (i.e Land cost -
Rs.13725504.00, Annual Rent-Rs.240201.00, IDCO Admn. charges 10%
on land cost-Rs.1372550.00 and GST(18%) on IDCC Admn charges and
Annual Rent— Rs.290277.00) and Assessment of Tree Cost-
Rs.5707036.00 and Admn. charges 10% on tree cost — Rs.570704.00 in
respect of Ac.117.00 of Government land in village — Kapanda under
Tahasil - Lahunipada District - Sundargarh being the amount of land
cost payable by the Licensee/Licensees.

The Licensee will have to pay the differential land dues if any, to be
decided in future, if Project / Industries found to be under Negative list as per
IPR2015. Further the Licensee will have to pay the GST, if any, to be decided in

future.

NOW IT 1S HEREBY MUTUALLY AGREED as follows: -

1. During the moratorium period of five W"m case of Large
industries from the date hereof the Licensee/licensees shall have licence
and authority anly to enter upon the piece of land described in the first

\&*/. KAI International Pvt. Ltd. 7
Land'Gificer, _ /‘/5_;_5 o /‘;;2“ " Page 3 of 10

IDCO, Bhubaneswar Director
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schedule hereunder written and delineated on the plan annexed hereto and
there on for the purpose of building and executing works for the
implementation of the project, there on as herein after provided and for no
other purpose what so ever and untll the grant of such Lease as is
hereinafter referred to the Licensee/Licensees shall be deemed to be a bare
Licensee only of the premises at the same rent and subject to the same
terms as if the Lease had been actually executed.

Nothing In these present contained shall be construed as a demise in law of
the said land hereby agreed to be demised or any part there so as o give
to the Licensee/Licensees any legal interest therein until the lease hereby
contemplated to be executed and registered but the Licensee/Licensees
shall only have a licence to enter upon the said land for the purpose of
performing this Agreement.

o However, the Licensor shali permit the Licensee the use and
occupation of the Licensed Premises during the period of License herein
created without any hindrancefeviction interruption andfor disturbance,
claim or demand whatsoever by the Licensor or any person claiming by
ﬁ-orn_. under or in Frust for the Licensor, save and except in the event of

termination or prior determination under clause 6 below.

ipulati foligwi i L~

a) That the Licenseeflicensees shall take possession of the property on
*as is where is basis”. No further demand shall be made to the
Licensor for any improvement and [ or development of the land
whatsoever.

b) The Licensee/Licensees may, at its own cost, put up two sign-boards
indicating its name, on the exterior of the Licensed Premises, Provided
that the dimensions and exact location of such sign boards shail be
intimated, in advance, to the Ucensor for its approval and that such
approval should be obtained, in writing, Provided However, that such
approval shall not he unreasonably withheld. Such signboards should
not cause any damage to the facade of the Licensed Premises and
shall not contravene any local laws or requiations.

¢} The said plot of land shall be fenced in during construction by the
Licensee/Licensees at his/their/its expense in every respect.

KAL Internationa: :
ternationa bve. . Page 4 of 10

S S

. Bnubaneswaf )
10CO Director
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d)

g}

h)

No work shall be commenced which infringes any of the Building
Regulations set out by the Appropriate Authority, Govermed by Govi.
of Odisha until the said plans and elevations shall have been so
approved as aforesaid and thereafter he/they/it shail not make any
alterations or additions there to unless such alterations and additions
shall have been previously in like manner approved.

The Licensee/Licensees shall have to start civil construction on the
aliotted property within six months from the date of possession and
commence commerdial production within 05 (five) years from the date
of handing over of possession. The extension of implementation up to
one year may be allowed without imposition of penalty provided the
Licensor is convinced that the delay is not due to the fauit of the
licensee. However penalty at the rate of 1 % of prevailing land cost of
the Industrial area shall be imposed beyond the approved
implementation period at the discretion of the licensor.

The Licensee/Licensees shall be responsible for complying with all

pertinent bye-laws, rules and regulations for the time being in force in
respect of the changes made by the licensee inside the Licensed

premises the Licensee may deem fit for full enjoyment of the Licensed

Premises.

That Licensee/Licensees will pay all rates, taxes, charges, daims and

outgeings chargeable against an owner or occupier in respect of the

said land and any building erected thereon.

The Licenses/Licensees agreesfagree and admits its liability to pay any

such further sum or sums towards premium of the demised land

demanded by the Licensor consequent upon the Lessor being required

to pay more towards the compenséﬁan arising out of any law or order
of any competent Court. The Licensee agrees and undertakes to

reimburse the licensor towards payment of higher compensation as

may be assessed. |

That the Licensee/Licensees shall fram time to time pay to the grantor

/ Ucensor such recurring fees in the nature of service or other charges

as may be prescribed by the Government of Odisha under the Odisha

Industrial Infrastructure Development Corporation Act, 1980 and the

Rules framed there under.

KAI International Pvt. Ltd,

A
Land Officer, 2 ; .
IDCO, Bhubaneswar Director

Page 5 of 10
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k)

- 55 -

That the Licensee will keep the grantor / Licensor indemnified against
any and all claims for damage which may be caused to any adjoining
buildings or other premises by such building or in consequence of the
execution of the aforesald works and aiso against all payments
whatsoever which during the progress of the work may become
payable or be demanded by the Municipality or any local authority in
respect of the said warks or of anything done under the authority
herein contained.
That the Licensee shall observe and conform to all rules, reguiations
and bye-laws of the Local Authority cancemedvor any other statutory
requiation in any way relating to public health and sanitation inforce
for the time being and shall provide sufficient latrine accommuadation
and other sanitary arrangement for the labourers and workmen
employed during the construction of the buildings on the said land in
order to keep the said land and its surroundings clean and in good
condition to the entire satisfaction of the Divisional Head, IDCO and
shall not, without the consent in writing of the Divisional Head, IDCC
permit any labourers or workmien to reside upon the said land and in
the event of such consent being given shall comply strictly with the
terms therecf.
That the Licensee/licensees will not make any excavation upon any
part of the said land nar remove any stone, earth, or other material
there farm except so far as may, in 'the opinion of the officer
authorised by the Grantor/Licensor, be necessary for the purpose of
forming the foundations of the building and compound walls and
executing the works authorised by this Agreement. |
That the Licensee/Licensees will not directly or indirectly transfer,
assign, sell, encumber or parts with his/their/its interest under or the
benefit of this Agreement or any part thereof in any manner
whatsocever wi_thbut the previous consent in writing of the Corporation.
However in case of the Licensee is desirous of creation of charg_ef
interest of any Banking or Non-Banking Financial Company for
financial assistance for the purpose of grant of license, the same may
be executed with prior consent of the Licensor in the format and

procedure mentioned under the regulations and rules of the Licensor.

UE,_ KAl mtemabo"a' Pvt. Lt/d- Page 6 of 10
Land Qfficer, f

IDCO, Bhubanaswal Cirector
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In this event also, it is hereby clarified that at no point of time the
Licensee per se gets any interest over the demised premises of the
License.

That the Licensee/Licensees shall not at any time do, cause or permit
any nuisance in or upon the said fand and in partcular shall not use or
permit the said land to be used for any industry other than the
purpose for which the land is aliotted.

That the Licensee/fLicensees shall at own cost construct and maintain
an access road leading from the Estate road to the said land in strict
accordance with the specifications and details prescribed by the
Divisional Head concerned.

p) The Licensee shall always be liable to make good the exterior and

q)

r)

a)

structure of the Licensed Premises including walls, drainage and roof
by carrying out riecessary repalrs or renovations within its statutory
common duty of care,

That in employing skilled and unskilled labour the Licensee/licensees
shall give first preference to the persons who are able-bodied and
whose lands are acquired for the purpose of the said industrial area.
The Licensee/Licensees hereby agrees/agree to bear all charges to be
paid to the power supply company for making the power available to
the Licensee in terms of these presents and for consumption of the
electric power by the Licensee.

That the Licensor hereby agrees to observe and perform the
stipulations following that is to say:

The Licensor shall not be liable to the Licensee, its Directors, officers,
employees, servants, agents, Invitees, visitors, customers or any other

person using or at any time being upon the Licensed Premises or any
personal injury, damage, loss or inconvenience howsoever or
whatsoever caused to them or to any goods or chattels brought by
any person upan the Licensed Premises it being the intention of and
agreed to between the Parties that the Licensee and other personﬁ
using the Licensed Premises shall use the same solely at the risk of
the Licensee, provided that, such injury, darmage, loss or
inconvenience is not caused by the negligence of the. Licensor, its

employees or agents.
KAI Int2rnational Put. Jad.

Lsndl’gff_igé}' A‘); / 4 i Page 7 of 10

IDCO, Bhubaneswar TDirector
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b} The Ucensor further agrees that as saon as the Divisional Head / Land
Officer / authorized officer of IDCO certifies on the completion of
factory building and on commencement of commercial production in
accordance with the terms hereof and if the Licensee/Licensees shall
have observed all the stipulations and conditions hereinbefore
contained, the Licensor will grant and the Licensee/Licensees will
accept a lease (which shall be executed by the parties in duplicate) of
the said land and the factory building erected thereon for a term of 90
(ninety) years or for the balance lease period, from the date of
handing over possession.
¢} The Lease shall be prepered in duplicate in accordance with form of
Lease set out in the schedule hereunder-written with such muodification
and conditions there to as may be agreed upon and all costs, charges
and expenses of and incidental to the execution of Agreement and its
duplicate, also the lease and its duplicate shall be borme and paid by

the Licensee/Licensees alone.

Terminabion, post-termination obligations

Either Party (“non-defaulting party”) shall be entitled to terminate this
Agreement in the event of the other party ("defaulting party”) committing a
material breach of the terms, conditions and covenants cbnta-ined in this
Agreement to be observed and performed by the defaulting party by giving
30 days advance notice in writing and if the defaulting party rectifies the
breach and informs the non-defauiting party in writing about the same
within the said period of 30 (thirty) days then the notice will cease to be
effective.

However, if the defaulting party is unable to rectify the breach within the
period of 30 days, then this Agreement shall; at the option of the non-
defaulting party, stand terminated.

All neotices or other communications required or permitted to be given
under this Agreement shall be in writing and shall be either delivered
personally or sent by mail, at the following addresses of the Parties:

a) To the Licensor at its Registered office mentioned herein, and

b) To the Licensee at

vq: KAI International Pvt. /Ltd.

Land Officer, /‘_{x.) e 4'.’
war -
{DCO, Bhubanes Diractor

Page B of 10
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11,
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[.  The Licensed Premises and
ii.  Its registered office
Notice shall be deemed to be given on the seventh business day after
such notice is mailed, if sent by registered mail. Any notice shall commence
on the day such notice is deemed to be given.
A Party may change its address for purposes hereof by notice to the

CHLE OISl
Neither Party shall be liable to the cther Party for failure to perform its
pbligations hereunder due to the occurrence of any event beyond the
control of such Party and affecting its performance including, without
limiation, governmental regulations, orders, administrative requests,
rufings or orders, acts of God, war, war-like hostilities, civil commotion,
riots, epidemics, or any other similar cause or causes.
Governing Law _

It is declared and confirmed by the Parties hereto that what is recorded in
this Agreement refiects the true intention of the Parties and neither Parties
shall contend to the contrary. This Agreement shall be governed and
construed in accordance with the laws of India.
Costs for Registration
Ali costs and expenses for preparation, execution and registration of this
agreement/iicense shail be borme by the Licensee.
Should there be any conflit between the terms contained in this
Agreement and the term contained the IDCO A/IDCO Land Regulations
hereunder - written the latter shall prevail.
for the purpose of this Agreement to Lease the expression Chairman-cum
Managing Director, IDCC shall indude the Managing Director / the Land
Officer / Divisional Head or any other authorized Officer of the Odisha
Industrial Infrastructure Development Corporation (IDCO).

Name of the Village T = ! Kapanda

Name of the P.5 & P.S.No « | Gurundia, No.77

“Fahasil ;| Lahunipara
District o ESundargarh

: FAL International pvt. Ltg.
i0co 2 O s A A
> Shaha’n [ ] . /

Director

Page 9 of 10
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| ibataNo. | Plotno | YAl | Proposed Kissam
%; Acres. area In A¢

j l L 10 99,00 86.00 Patita
k 1107P) 6875 ‘3L00 Patita
2% TOTAL = 167.75 117.00

 IN WITNESS WHERE OF the incumbent Land Officer, IDCO, In-
charge of Sundargarh District of the Odisha Industrial Infrastructure
Development Corporation(IDCO) has, for and on behalf of the aforesaid, Odisha
Industrial Infrastructure Development Corporation {IDCO) set his hand and
affixed the common seal of the Corporation hereto on its behalf and the Licensee
/ Licensees hath hereunto set his/their hand/affixed the Common Seal of the
Company the day and year first above written {One Part).

IN WITNESS WHEREOF “M/s.KAI International Private
Limited” represerted by Suresh Agarwal Son of late Ram Bialsh Agarwal aged
about 41 years, Permanent address- P-23, Civil Township, Rourkela , Dist-
Sundargarh (Odisha-769004) & Present Address - P-23, CTivil Township,
Rourkela , Dist- Sundargarh {Odisha-769004) {other Part).

KAl International Pvt. jad.
éf"v” /ﬁ;w’//?-
Land Officer, IDCO Name of Authorisel RSN
Bhubaneswar M/s.KAI International Private Limited
{Licensor) {Licencee)
One part ather part
 Land Officer,
IDCO, Bhubaneswar
Witnesses in favour of the Witnesses in favour of the
One part Other part

1. Name - b raten Mﬂw% kl. Name — Ha-'m‘ Hﬂ_.ﬁﬂ ‘DaXh
Address- ':;:: to-d b SRV address Ca g - 294
s e Clhberd Colorg

Revpkele

2 ome - fryogelecomStnget 2 Name - pune Yo Kb
k3 Jomkel oy Joke el

Polac éam?ﬁ"’k 2,88
fir HHE3 ége 10 of 10

Address | b ca s G}@ Address
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| GOVERNMENT OF opjsa
REVENUE g DISASTER MANAGEMENT DEPARTMENT

RESOLUTION

No. 313220 RE&D _ |
P | M, Bhubaneswar . . ]
GE (GL)-S-04 7 201 5 : Ubaneswar dated the 13 }{, Nov., 2015

Government lands for industrial Purpose are leased out by Revenue &
D.M. Department to IDCO under the provisions of Odisha. Government Land
Settlement Act, 1962 and Odisha Government Land Settfement Rules, 1983.
Similarly, on reguisition of IDCO, Private land is acquired by Revenue and DM
Department and subsequently transferred to 1DCO for setting up of industries.

‘Both Government fand and acquired private lands have been transferred o
(DCO through separate agreements executed between Govemment of Odisha
through Collector and the IDCO. Government Jangd s transferred to 10CO on
lease basis at concessional IPR rates for 99 years. In the past, IDCO was
granting NOC/ permission to the lessees or allottees for creation of mortgage/
security for both the categories of allotted lands for the purpose of construction of

building, purchase of machinery and raw materials etc,

Government of Odisha in IPR 2001 expressed its desire to create a ‘Land
Bank' of an appropriate extent in districts/areas having industrial potential. The
IPR-2007 reiterated the concept of allotrment of land to industrial units and
infrastructure projects at concessional rates. The IPR 2015 has further
strengthened to create a conducive environment for sustainable industrial growth

and creation of Land Bank is an important milestone in facilitating this.

To attract investments in industrial projects and to ensure timely take up of
the industries Government of Odisha have decided fo identify suitable patches of
Jand both government and private, in areas having industrial potential and“futuré
requirements to keep it under one basket with ready {6 use status, cai}éd 'Lénd
Bank".
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5 In view o milatia
f above, formulation of a uniform policy in accordance with the

r_eievam pr{_)viﬁ"“s of OGLS Act and Rules and with the IPR-2015, the mode of
transfer of the government land and acquired private land in favour of IDCQ for
creation of Land Bank and Issue of NOC/ Permission by iDCO in favour of the
project proponents for creation of morigage over leased out land for
establishment of Industry was under active consideration of Government for some
time past.

6. The State Government, after careful consideration, have been pleased to decide
that the mode of transfer of government land and acquired private land in favour of
IDCO for creation of Land Bank and Issue of NOC/ Permission by IDCQ in favour of
the project proponents for creation of morigage over leased out land for

establishment of Industry with the following principles:-

IDCO shall continue to hold the government land, allotted to it on long term P_e-asel
basis. Government in Revenue and DM Department shall lease out government
land through Coilectors to OlIDC for the purpose of creation of Land Bank. The
land rate shail be as per the IPR rate as applicable from time to time.

Lands allotted for land Bank shall be of two categories
Category A- Land for immediate requirement for industrial infrastructure
Development, which is required to be leased out to I1DCO

I

it

immediately;, and
Category- B - Land to be reserved at the District level with Collector in terms
of provision of OGLS Act in Section-3(i) {a) for subsequent
allotment to IDCO or industrial units as would be necessary.

ll. Lands under Category-A Land Bank shall be leased out by Caﬂe.ct-or to leO
on requisition as per the existing procedure under OGLS Ruies at prevailing IPR
rates for already selected industries, identified industrial clusters. Industrial
estates and industrial parks etc., subject to following conditions:

(2) Before' filing requisition for any industry, IDCO shall assess the actual
rg-q.ui.remer?t of lanq for the industry keeping in view the fand use plan,
optimum utilisation of space including vertical use and scarcity of tand through
an Expert Committee/ Agency and share the same wit'h. the Collector and
R&DM Depariment.




(D) The land shap be allotteqd to |

DCO on long 1a e e .
payment of premium for G term basis with a moratorium on'

instalments.

(d) Advance 9935935i'0n of the land identified for the purpose of Land Bank
Scheme will be given to IDCO as per the rule 11-A of Odisha Government
Land Settiement Amendment Rules, 1983. On getting advance possession of
land, 1DCO shal competent to develop the same and make provisional
allotment of fand or any portion thereof in favour of individual industries/
allottees. The period of moratorium, if any shall be effective from the date of
advance possession. '
{e} IDCO will be responsible for watch and ward of the Category —A Land Bank.
V. Suitable patches of land identified, for which immediate project priority has not
been finalised shall be reserved in the Land Bank under Section 3(i}{a) of the
OGLS Act 1962 and shall be treated as Category —B Land Bank. IDCO will
request the Caollector under intimation to R&DM Depariment to reserve the
suitable Government land for industrial purpose as per the section 3(i}(a) of
OGLS Act, 1962, as per the following procedure:-
(a) A District Level Committee headed by Collector with following members shall

review and recommend for reservation of land for land Bank purposes.

District Forest Officer — Member
Concemed Tahasildar- Member
General Manager, DIC- Member
Sub-Collector - Member Convenor

The committee will also assess the requirement for other developmental projects
of Government like medical and heaith Institutibns, educaﬁonaf'énsiitutions. linear
projects etc. and recommend for reservation.

(b). Collector, along with the case record on reservation proceeding uis 3{i}(a)

shall recommend for approval of Government. in R&DM Department.

(c) As and when the land will be required by IDCO for devel

opment of
infrastructure to be created for industries or for setting up an industry

necessary requisition will be filed by IDCO with Cotiector and the land
3
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reserved under Category-B shall be brought to Category- A by Collector for
sanction of lease in favour of IDCO as per terms and conditions approved by
R &DM Department.
Govemment, as the original lessor, shall have the right to resume the land, if the
leasehold land is not used for the. purpose for which ii was leased out or lefl
vacant for more than 5 years and it is required for anather public purpose.
Private land coming in between the Government patch will also be acquired to
make a contiguous & sizeable patch of Land Bank. Private land will be acquired
/ purchased by IDCO through private negotiations as per provisions in the
existing Acts & Rules.
As per the existing practice, for acquired private land where |DCO has paid the
compensation under law, such acquired private land would continue to be
transferred to IDCO through execution of deed of agreement as specified by
R&DM Department letter No. 26678 dated 09.07.2013 and No. 32061 dated
21.08.2013.
As per the provisions of IPR-2015, IDCO will be developing private Industrial
Estate/ Industrial Park and also selting up sector specific industrial clusters by
following the SPV route. In such cases, the private developers/SPV will be
leased out land by IDCO as per the provisions of OHDC Act. However, in such
cases, subsequent sub-lease of land ie. allotment of land on lease by the
Developer to the entrepreneurs will be required. IDCO may be authorisad o
permit the Developer for such subsequent ieases as per the principles decided
by Government and such authorization would be reflected in the Jease deed
between Government and DCO.
IDCO will put in place suitable reguiations under QIIDC Act relating to allotment
of land to the industries from Land Bank in a fair and transparent manner.
Government in R&DM Department reserves the right to cancel the reservation of
any land under Category- B Land Bank and can lease/ alienate the same for any

Government project or any other public purpose of more immediate and
important in nature.
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7. Iss F N .
Sue of NOCy Permfssian by IDCO in favour of

sub _ the project proponents (Sub-
establish ?equem SUh—iessEB) for creation of mortgage over leased out tand for
shment of mdustry with the ol Oi‘ﬁﬂg conditions.

(i) 1bco may be allowed tg martgage its leased land in favour of any scheduled
bank or a financial institution duly notified by RBI or set up under a Law for
execution of its own projects.

(@ IDCO may be aliowed fo permit its lessees/sub-lessees, subject to the conditions
of original lease, to mortgage the suMeased land for availing financial assistance
for setting up or running the project for which the Jand has been leased, to any
scheduled bank or a statutory financial institution.

(i) For the leases/subleases to be executed in future, appropriate clauses as at (i)
andlor, as the case may (i) above shall be incorporated in the lease deeds.

(iv) Ali NOCs/Permissions granted for mortgage shall be subject to condition that in
the event of foreclosure of morigage and taking over of assets by the mortgage
bank ‘or other financial institution, the land so taken shall be used only for the
purpose for which it was originally -feased/sub-leased or for similar purpose
permissible under the Industria! policy Resolution. Further, the transferee in
whose favour the land is so transferred shall be required to pay the transfer fee as
decided by Government along with such incidental/ administrative charges. On
fulfilment of the above conditions, the IDCO may allot the tand for the balance
period of sub-lease to the transferee, on execution of a lease deed.

ORDER- Ordered that the Resolution be published in an extraordinary issue of the
Odisha gazette and copies thereof forwarded to alt Departments of Government/ all
Heads of Department of Government/ Board of Revenue, Odisha, Cuttack/ all RDCs/ ail
Collectors for information.

By order of the Governor

Principal Secretary to Government



521 |

., A

Memo No, ; -
3}32] fRf)MBated 12,015
Copy forwarg Od; .
for information and ed to Odisha Secretariat Gazette Cell, c/o Commerce Department

E‘thaofdin:a ry iss ﬂecessaqf action. They are requested to publish the resolution in an
J ue of the Odisha gazette and supply 50 m\coppies to this Department
w1

for use.
Joint Secre&jrkm Government

MemoNo. 21392 /RDMDated |3, }].]%~

y 'Copy forwarded to all Department of Government/ Secretary, Board of Revenue,
Odisha; Cuttack/ all RDCs/ Inspector General of Registration, Odisha, Cuttack/CMD,
IDCO, Bhubaneswar/ all Collectors for information and necessary action.

{iﬁ” i
. int Secrel r;to overnment

MemoNo. 3] 32 3 RDMDated | 3. /J. |5~

Copy f_omarded to add!. Chief Secretary to Chief Minister, Odisha/ P_S to Minister,
Revenue & DM, Odisha for kind  information of Hon'ble Chigf Minister, and Hon'ble

A
g&k{s\ovemment

Minister respectively. _
) J@cm

MemoNe. 3} 32 Y  ROM Dated 3. [} J4—

Copy forwarded to Deputy Secretary to Government {in charge of IMU Celi)/all
seats of LR (A) ,and (B) Branch/ al seats of LR &GE (A).(B), and (C) Branch of Revenue
& DM Department for information and necessary action. .




